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The House reassembled after lunch at
half-past two of the clock. The Deputy
Chairman in the Chair.

MESSAGE FROM THE LOK SABHA
TUE APPROPRIATION (No. 2) BILL, 1966

SECRETARY: Madam, 1 have to report
to the House the following message re-
ceived from the Lok Sabha, signed by the
Secretary of the Lok Sabha :—

“In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose herewith a copy
of the Appropriation (No. 2) Bill, 1966,
as passed by Lok Sabha at jts sitting
held on the 29th April, 1966,

2. The Speaker has certified that this
Bill is a Money Bill within the meaning
of article 110 of the Constitution of
India.”

Madam, I lay the Bill on the Table.

—_—

RESOLUTION RE. PROCLAMATION
RELATING TO THE STATE OF
KERALA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
JA'SUKHLAL HATHI): Madam Deputy
Chairman, 1 beg to move the following
Resolution :

“That this House approves the con-
tinuance in force of the Proclamation
(G.S.R. No. 490) issued by the Vice-
President of India, discharging the func-
tions of the President, on the 24th
March, 1965, under article 3356 of the
Constitution, in relation to the State of
Kerala, for a further period of six
months with effect from May 11, 1966.”

Madam, I do not want to go into the
details and recapitulate the circumstances
under which the Proclamation was issued
on 24th March, 1965 by the Vice-President,
discharging the functions of the President.
The Hcuse had approved this Resolution
on 1ith May, 1965. The term of this Pro-
clamation expires on 10th May, 1966. The
Second Proclamation was issued in Nov-
ember 1965. The grounds for which the
Proclamation had to be continued in force
are well known to the hon. Members of
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this House and I do not think I should
dwell at length on those grounds also. I
know that the Members of this House
would naturally be anxious to sce that a
popular and democratic Government is set
up in Kerala as carly as possible. I share
the views of the Members. The Govern-
ment would also like that such a respon-
sible Government with elected representa-
tives is installed in Kerala as early as pos-
sible. |

SHRI LOKANATH MISRA (Orissa) :
We have lost three Members in this House,

SHRI JAISUKHLAL HATHI: I know
in howsoever benevolent and democratic
manner the officers and the Governor may
function, they do feel that there is not
that responsible Government. I know that
and I appreciate that. Whatever might bs
the best me.hod under which the officials
and the Governor under the direction of
the Home Ministry function, that fceling
is bound to be there and I share that feel-

ing.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : Sh-i Lokanath Misra was refer-
ring to three Members of the Rajya Sabha.

SHRI JAISUKHLAL HATHI: I am
coming to that. In fact we have consi-
dered this matter in the Consultative Com-
mit'ee. We also sponsored the question
with the Law Ministry and the Cabinet as
a whole considered it. Unfortunately the
Law Ministry and the Government felt that
it would not be proper to make a change
for a few months. After all when the next
elections come, we will have that right,
Therefore I do appreciate that the Presi-
dent’s Rule cannot in any circumstances re-
place or substitute the form of a democra-
ic responsible Government. It is therefore
that the Government is also keen and the
Government has examined all the ¢'rcum-
stances whether the present Proclamation
hould b> extended for a further period of
six mon‘hs or not. After considerine a1l
the relevant factors the Government have
come to the conclusion that the present
Proclamation has to be extended for a fur-
ther period of six months

|

SHRI AKBAR ALI KHAN : This will
cnd in November.
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SHRI JAISUKHLAL HATHI: The cir-
cumstances which have led to this are
that if elections are held immediately after
the expiry of the present Proclamation, in
May, in Government’s view no political
party has any clear chance of winning a
majority. This may be a judgment which
other parties may contend that it is not a
right judgment, it is a wrong judgment.

SHRI BANKA BEHARY DAS (Orissa):
Whose opinion is it ?

SHRI JATSUKHLAL HATHI: 1t is Gov-
ernment’s opinion. We have consulted
various other Members and parties and we
know the position. From May to October
it will be monsoon and elections cannot ba
held in monsoon. That is a practicable
proposition. Then the next general elec-
tions will be in 1967. So within a span of
few months to have two elections—general
and parliamentary—will mean strain not
only on the Government administration but
also on the people and the representatives
who want to contest the elections. That is
also onc of the considerations which have
prevailed upon the Government. In Nov-
ember the position will have to be reviewed
again. At that time the other considera-
tions can also be borne in mind. But so
far as May to October is concerned, it is
also not even otherwise possible to hold
the elections, and that is what the Mem-
bers also have given expression to,

1 am sure the Members would raise ques-
tions. I have already conceded that what-
ever may be the besy efforts done by the
Government, that would not replace a po-
pular Government. That is true, But even
then I think it will be my duty to point
out to the House that during the period of
a year, May 1965 to May 1966, the Con-
sultative Committee held its meetings five
times, once every two months or two and
a half months. And it is not that this
Consultative Committee has considered
only the legislative measures. No other
Consultative Committee which was formed
as a result of the President’s Rule, either
in PEPSU or in Kerala earlier, had the
scope which this Consultative Committee
has. It is not only a Committee which
looks into legislative matters but it dis-
cusses questions of importance to Kerala.
Tt has discussed questions in regard to food,
irrigation, railways, economic development
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and various other subjects. The Commit-
tee had also the opportunity of having in
this meeting the Food Minister himself to
discuss the food question, the Railway
Minister to consider the new railway lines,
the Deputy Chairman of the Planning
Commission to consider the Fourth Plan
and the Minister of State for Planning. I
am saying all this because when the State
has no Legislative Assembly, naturally the
Members representingy Kerala here and
other Members should at least feel that
they have an opportunity of expressing
their views, No doubt in Parliament they
have the right to speak and they can expect
to speak on these subjects. All the same
in Parliament perhaps all Members from
Kerala may not have a chance to speak,
while here in a very quiet, calm and cor-
dial atmosphere they were able to discuss
a number of questions.

I may point out that one of the most
important questions which had been baffl-
ing Government for the last sixteen years,
all these years, was the problem of the
eviction of encroachments on Government
forests, A  sub-committee had been
appointed to look into this question. It
was a sub-committee of this Consultative
Committee and its report has been received
and is under the consideration of Govern-
ment and whatever decision this committes
will take in consultation with the Consulta-
tive Committee will be the State policy for
the future and we shall be able to solve
this question which is really a very diffi-
cult question to handle. There seems to
be some apprehension in the minds of
Members from Kerala especially that pend-
ing the decision on this sub-committee's
report, people will be evicted. I may
assure the House that the status qno will
be maintained and no person will be ejected
pending the decision of this committee. If
evictions are necessary for purposes of con-
struction of projects or other things, that
will be a diflferent matter. But on the
ground that they had encroached they will
not be evicted. That will not be done.

This is only one of the many important
points or questions that have been con-
sidered. I only thought it proper to bring
to the notice of the House the functions
of the Consultative Committee and the way
in which they are handling the matters per-
taining to Kerala. I may once again say
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that it cannot replace a State Legislature,
Let it not be understood when we are hard-
ing on the Consultative Committee, that we
minimise the importance of having a Legis-
lature in that State. But we have tried to
discuss almost all the questions as much as
they could be and I may also assure the
House that we shall continue to take the
same interest that we have been taking.
Therefore, Madam, I recommend this Re-
solution for the approval of the House.

The question was proposed.

THE DEPUTY CHAIRMAN:
Govindan Nair.

Mr.

SHRI BANKA BEHARY DAS: Madam,
before we start this debate, I would like
to make a submission. Will the hon. Min-
ister kindly tell us whether, as during the
last time, they had referred the matter to
the Governor of Kerala and got his report
on the present situation there ? If they had
got such a report, I want it to be placed
on the Table so that it may be helpful for
our discussing this matter.

SHRI M. N. GOVINDAN NAIR (Ke-
rala): Madam Deputy Chairman, the
framers of our Constitution . . .

T

THE DEPUTY CHAIRMAN: Just a
minute, I may inform hon. Members that
one day has been allowed by the Chairman
for this debate. Therefore we shall have
to sit a little longer if there are enough
speakers and finish this today.

An HON. MEMBER : That will not be
possible,

SHRI MULKA GOVINDA REDDY
(Mysore) : That may not be possible,
Madam. This is a very important motion
and there are so many speakers desiring to
speak.

THE DEPUTY CHAIRMAN : I know
how many speakers there are.

SHRI B. K. P. SINHA (Bihar): Madam,
one day means a certain numbe- of hours.
It means five hours and so this debate
will have to spill over to the next day.

THE DEPUTY CHAIRMAN : Anyway
let us go on now.
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SHRI M. N. GOVINDAN NAIR:
Madam Deputy Chairman, if the framers
of our Constitution had ever dreamt that
this section or article of the Constitution
would be so abused by the Government,
they would have taken some steps to pre-
vent it. Continuance of President’s Rule
goes against the very spirit of our Con-
stitution. Now it has become a sort of
ritual and the hon, Minister has given us
the wa:ning that we should be prepared
for another Resolution after six months, of
the same type. Anyway, it has been un-
fortunate that our State after independence
had the longest period of President’s Rule.
And now it has reached a stage where our
State is faced with a new crisis. Hitherto
the problem was that we did not have a
democratic Goyernment and the hon. Min-
ister was telling us that President’s Rule
cannot be a substitute for democratic Gov-
ernment. But today Kerala is faced with
a situation where even the very Adminis-
fration might cease to exist. Recently a
commission was appointed by the Govern-
ment for the revision of the pay scales of
the Government  employees. The re-
commendation of that commission instead
of pacifying any section of the NGOs has
been a very good instrument for uniting
the entire body of NGOs in our State, and
they have given notice to go on strike and
the strike is to take place on the 24th of
May if their legitimate demands are not
conceded. The Government’s aftitude
seems to be to somehow suppress the
struggle if it takes place. But as far as
the people in the State are concerned, we
are convinced that this attitude of the
Government will definitely lead to a crisis.
There are some fifty or more NGO orga-
nisations and all these organisations are
vehemently opposed to the present pay re-
vision. They are equally united in the
matter of strike and unless the Govern-
ment intervenes and solves the problem in
a proper way there is going to be a strike,

SHRI AKBAR ALI KHAN : And your
party will support it.

SHRI M. N. GOVINDAN NAIR: All
parties will support it.

AN HON. MEMBER: The
Congress ? [

|

Kerala
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SHRI M. N. GOVINDAN NAIR : The
Kerala Congress is another organisation.
The K.P.C.C. and all parties recently
agreed and passed a resolution,

AN HON. MEMBER: What is K.P.C.C.?

SHRI M. N. GOVINDAN NAIR: The
Kerala Pradesh Congress Committee.

SHRI ATAL BIHARI VAIJPAYEE
(Uttar Pradesh) : The official Congress
party.

SHRI M. N. GOVINDAN NAIR : Even
they have joined all the other political par-
ties, because as far as the demands of the
NGOs are concerned, they are mainly with
regard to the question of weightage, with
regard to their dearness allowance and with
regard to their house rents. Everybody in
the State feels that the demands that these
government employees have raised are
very legitimate and this pay revision did
not help the vast majority of the people
who get not more than Rs. 2 as increment,
while the high-ups, like the Secretaries,
Joint Secretaries, etc. some of them have
got increments of Rs. 200 and Rs. 300.
Therefore even though the State is spend-
ing money that money has gone to a very
small section, increasing their pay in a
very substantial manner. So this is what
has led to the present position. I want to
impress upon this House the gravity of the
situation that will arise in our State. The
entire administration in Kerala may stop be-
cause except for the police everybody else
has given notice of the strike and the strike
is going to take place and all threats on
the part of the Government will not help
to avoid the strike. If such a situation
arises, then what would be the fate of the
people ? No collectorate will function,
except the Police Department. Even in the
Police Department I do not know whether
the ministerial section will also strike; I am
not sure of that. So the Governor, the two
Advisers and the Police will be in com-
plete control of the State. This is the po-
sition to which the President’s Rule has
driven the State.

SHRI LOKANATH MISRA : Now that

you have forewarned them they will take
the army and have it as a stand-by.

SHRI M. N. GOVINDAN NAIR ;: Now
the schools and colleges are closed. The
school teachers are also dissatisfied with
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the pay revision. They have already
started a token pickeling and they are just
waiting for the schools to re-open—-thy
will re-open by the 1st June—for them to
start the strike. So the teachers will also
be on strike,

Coming to the question of college teach-
ers, you should remember that we have a
large number of colleges in our State. The
number is something like 112 or so and
the private colleges come to 106. They
have also been demanding a pay revision.
Recently the hon. Education Minister had
come out with a suggestion that 80 per cent
of the expenses nceded by the States to
increase the pay scales of the college teach-
ers will be provided by the Centre. And
here I have to draw the attention of the
House to the efficiency with which our
State is functioning. As far as the college
teachers are concerned, earlier there was an
agitaiion; when they were getting Rs. 125
or so, there was an agitation for an increase
in their pay. In April 1958 the Govern-
ment finally conceded their demand and
agreed to give them an increment but it
took them four years to do that. 1 was
only in 1962 that the Government was able
to implement the decision already taken in
1958. Again in 1964 there was another
agitation for an increase in pay. They
wanted this pay to be on a par with the
recommendation of the University Grants
Commiission. So this matter was taken up
and in 1964 it was recommended that the
U.G.C. pay scales should be given to the
teachers, An assurance was given in 1964
bug it took them two years to concretise
that assurance and by February 1966
orders were passed. Before it got imple-
mented, this new proposal made by the hon.
Education Minister has come. This will
not create any problem for the State be-
cause the major share that would be needed
for increasing the salary will be met by the
Central Government. But if the pace with
which this problem was dealt with on the
previous occasions is going to be followed
now also, these Professors will have to
wait for at least another two or three years
to get the benefit of this decision. If the
Home Ministry takes note of this fact and
intervenes in such a way that this recom-
mendation is implemented immediately, at
least they can keep these college Professors
away from strike. I think Mr., Hathi will
take note of this matter.



] Proclamation relating

Then there is another anomaly. As I
told you, there are 106 private colleges of
which 46 colleges are called junior col-
leges. The qualifications needed to be in
the service of the junior colleges are the
same as for those in other colleges. These
junior collezes are also affiliated to the
University but unfortunately when it comes
to the question of pay revision of thsse
junior college teachers, they are exempted.

SHRI JAISUKHLAL HATHI : They are
exempted ?

SHRI M. N. GOVINDAN NAIR : Yes,
they are not included in this. They are
excluded. This large number of junior
colleges may be a peculiar leature in our
State for whatever reason it is but I think
the Government should see that the teach-
ers of these colleges are also brought within
the purview of this pay revision.

There is also another anomaly. In most
of the States the Degree .olleges and the
Post-graduats course colleges are separate
but in Kerala the pre-De_ree, the Degree
and the Post-graduate courses are there in
onz and the same college. And here the
Hcads of the Departments who are running
the post-graduate studies are denied the
benefit of the pay revision that has been
suggested by the University Grants Com-
mission. I hope the Government will look
into these anomalies and if that is done
they can keep at least these college pro-
fessors away from the strike, My main
poin: i3 that the Government should imme-
diately intervene in this. Instead of think-
ing that by the use of might, by the use
of force, they can disrupt the strike and
teach those people a lesson, they should
intervene and remove these anomalies. But
if the Government persists in their own
attitude they would be treading into very
dangerous grounds. They have to take an
entirely different attitude. I had some dis-
cussion with the Adviser on this question
and he told me: “Even if we agree that
the demands are legitimate, we have one
difficulty and that difficulty is that we have
no money.” For this a few crores may
be necessary and it is the responsibility of
the Centre to providz the necessary money,
because why should the D.A. which a
Madras employee gets or a Mysore em-
ployee gets or the employee of any other
State gets, be denied to the Government
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employee in Kerala ? Why should you raise
the question of lack of finance when ft
comes to Kerala? So I think it is their
responsibility not because it is now under
the administration of the Centre but even
otherwise it is the responsibility of the
Centre to see that adequate funds are pro-
vided for this purpose in Kerala and thus
a very ugly situation there is avoided.

3 p.M.

Now the hon. Minister was very eloguent
about the functioning of the Consulta.ive
Committee and the good work that the
Committee was doing and all that. Un-
fortunately the impression in our S.ate is
quite different. H: spoke about a report
which was unanimously submitted by a sub-
committee of the Consultative Committee
on the question of eviction from forest
land. I think there should be some co-
ordination here at the Centre. Some Mi-
nistries should know what is happening
The Home Ministry at least should kmow
what is happening in some other Ministries
here at the Centre. Recently a question
was posed by one Member in the other
House and in the answer it had been stated

that the Government was going to evict
the people from certain areas.
SHRI JAISUKHLAL HATHI: No. I

explained that if some land was required
for the construction of any project, then
eviction was a different matter, but not
because there is an encroachment. That
distinction is there,

SHRI M. N, GOVINDAN NAIR : Now,
anyway, I take your assurance on the floor
of this House as valid. At least le! this
assurance given on the floor of this House
be noted and be respected by your officials
there.

SHRI LOKANATH MISRA : There is a
lacuna in the explanation given by the hon.
Minister. What would happen in case you
require some patch of land for a project
and you allow, on the other hand, the
Status quo to continue? Do you pay any
compensation to the person from whom
you take the land ? .

SHRI JAISUKHLAL HATHI: Now, 1
shall explain. Compensation would be paid
to the owner of the property. Now, if
it is admitted to be an encroachment, he
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is mot an owner. So, the question of com-
pensation would not come in, but any
other benefit that would be given to people
who are evicted, as a result of the deci-
sion, would certainly be given to those
people.

SHRI M. N. GOVINDAN NAIR: The
report that has been submitted by the sub-
commiitee has dealt with this question of
compensation, etc. That is why I am not
going into that. Now, the small loophol.
has come to our notice. I will explain
how that is going to be utilised by the
adminisiration to have their own way in
the State. Now, the bhon. Minister will
remember that in the Consultative Com-
mittee an assurance was given that in cases
where no serious damage to property or
life had occurred . .

SHRI JAISUKHLAL HATHI: Violence.

SHRI M. N. GOVINDAN NAIR : Vio-
lence. I just tried to explain it further.
That is all. Other than serious violence,
the cases will be withdrawn and especially
cases launched against students. Now, 1n
Quilon, I want the Home Minister to give
us the reason why the cases launched
against the students there were not with-
drawn. That is No. 1. No. 2, I want to
know from the Home Minister whether
the cases were launched after the institu-
tion of the public enquiry or before that.
No. 3, 1 want to know from the Home
Minister whether the number of accused
went up after the institution of the en-

quiry.
SHRI JAISUKHLAL HATHI : Number
of what?

SHRI M. N. GOVINDAN NAIR : The
pumber of accused. So, in spite of the
assurance given in the Consultative Com-
mittee. the State Government had scen to
it that the cases against the students were
not withdrawn even if serious acts of vio-
lence were not involved. This goes against
the assurance that was given in the Con-
sultative Committee.

Now, as far as the police excesses on
students are concerned, three places be-
came very prominent. One was Quilon and
nearby was Kottiyom. That is one area.
Then another was at Neyyattinkara and
Balarampuram. The third was in Tripuni-
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thura. At Kottivom and Quilon the entire
public were convinced that there was po
provocation from the students. There was
no serious violence on the part of the Stu-
dents. The attack on the students was quite
unwarranted and the entire public, the bar
association, which includes lawyers from
the Congress Party, the merchants’ associa-
tion and every organisation in that part of
the State joined together in their demand
for a public enquiry. On the 11th of Feb-
ruary, the Government issued a Notifica-
tion and every organisation in that part of
public enquiry. I have a copy of the
Notification with me. It says :—

“Whereas the Government are of
opinion that it is necessary to appoint &
Commission of Inquiry for the purpose
of making an enquiry in a definite matter
of public importance, now, therefore, in
exercise of the powers conferred by sec-
tion 3 of the Commission of Inquiries
Act, 1952, the Government of Kerala
hereby appoint a Commission of Inquiry
consisting of Mr. George Thomas . . . ”

So, a Commission was thus appointed
and it was stipulated that the enquiry
should be over and the report should be
submitted within three months. For full
two months the Commission slept over it.
No action was taken. Again, there was
an uproad {rom the people as to why the
Commission was not functioning. Then,
on the 12th of March the Commission has
come forward with a statement whercby
it has aid that no public enquiry would
be conducted. The enquiry will be con-
ducted in camera. He has stipulated a
few conditions. One is the enquiry will
be conducted in camera and will not be
open to any person other than the parties
to the enquiry. Two, the parties to the
enquiry should give a written assurance
that none of the details of the day to day
proceedings will be made available to the
members of the public or newspapers and
will be treated as strictly confidential.
Three, every effort will be made to avoid
examining and individual who is an acens-
ed in a criminal case, as a witness in this
enquiry. Now, you should remember that
most of the students who were victims of
police assault were accused in police cases
and they have been so charged. So, nope
of these students can go and give evidence
before this Commission. Four, since there
are no special circumstances warranting a
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deviation from the rules, the parties will
not be represented by conusel, So, no
lawyer can be appo.nted. Five copies of
evidence given or documents produced will
not be granted to the parties or to the wit-
nesses. Congress lawyers may take note of
these things. Six, no portion of the pro-
ceedings or evidence should be published
m the press. Seven, evidence will be taken
only regarding the incidents in general and
no permission will be given to let mn evid-
ence fixing crimmal hiability of any person
who was present at the time of the inci-
dents Then, of course, there are certain
other conditions

SHRI LOKANATH MISRA - They have
taken a number of them from the other
sde.,

SHRI M. N. GOVINDAN NAIR : So,
according to the conditions laid down by
the Commission, this public enquiry has
become a mockery. You cam never say
by any stretch of imagination that the en-
quiry which this gentleman wants to con-
duct is a public enquiry, and he has taken
shelter under the plea that already a case
18 pending 1n the courts. According to the
decision of the Consultatine Committee the
cases should have been withdrawn much
earliir. Now you see how the decisions of
the Consultative Commiitee, how the
assurances given to the public, are being
undermuned through the manipulations of
the administrative body there. They defeat
the public enquiry by saying that it 1s sub
judice. Now if a situation arises in any
part of the country where a public enquiry
1S npecessary, it is qute natural that the
police will be charging certain caces There
was no instance where such cases had not
been charged. In our own experience in
our State the same objection of sub judice
was raised before a Commission. He
happened to be a High Court Judge at
that time and he ruled it out and con-
ducted the public enquiry T want to ask
the hon Minister this In Jagdalpur you
have instituted an enquirv I want to know
whether it is going to be an enquiry like
this or a public enquiry. Today or vester-
day I read in the papers that you are mak-
g a mockery of the Bengal enquiry under
the same plea. So in the name of sub
judice if you are going to take shelter
under it, then why should vou have this
Public Enquiry Act in the Statute Book ?
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Remove it Why should you dupe the
people ? When there is public pressure,
you come forwaid and say: “Well, there
will be a pubhc enquiry”, and through the
backdoor 1 the name of sub judice you
sabotage 1t. That 15 what you are doing
Do not try to play with the sentiments of
the people 1n this way You speak about
democracy.

THE DEPUTY CHAIRMAN. You have
taken ncarly half an hour.

SHRI M. N. GOVINDAN NAIR : Ano-
ther five munutes I require, Madam, since
1 have certain other things also to bring
to your notice. If the entire people 1 the
State, 1f all the political parties in the
State, if all the non-political organisations
in the State, come forward with a certain
demand and if the administration sits like
a ro k without budging an inch and be-
haves like this, how can such an attitude
be justified i democracy? You know
about the mstance of the emergency, what
you have done. All the retired Supreme
Court Judges, and even the present
Supreme Court Judges came out with state-
ments aganst the emergency, but siill you
are not prepa~ed to withdraw 1t

I want to draw your aitention to another
matter Everybody knows how you have
dealt with the tribals in Bastar. In our
State there are tribals, but they are small
munority. In a place called Eromebel:
there are a few tribals, not much but a
few thousand famulies are there. About
a property there was a dispute between
Government on the one side and
an mmpoitant landlord on the other. The
case was decided 1n favour of the land
lord If it 1s Government forest land, then
these tribals are entitled to certain protec-
tion. If the land 1s the property of the
land lord, then ac.ording to the tenancy
rules the same tribals are entitled to pro-
tection. Here what is happening is that the
police and the landlord are jomning hands
together 1n evicting these people. Thev
tahe them to the police station, beat them
up and foce them to leave the place
This 1» what 1s happening. Just a few
minutes ago you said that there would be
no evictions If that 1s your attitude, why
should your officers in conmvance with the
landlord evict some 350 tnbals from 4
particular area called Erumebeli? You
please take note and find out why they
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bave done it. If it is rule of law, the
tenancy law must work here. Instead of
that, the police are using their strength and
beating up the tribals and throwing them
out of the property. That is something
which the Government should take serious
note of.

Now we have come to a position in our
State where everybody in the State is fed
up with the present rule. 1t is not only
the opposilion parties, it is not only the
political parties, but everybody in the S.ate
is completely fed up with the present sys-
tem of administration. It would have been
only proper on the part of the Home
Minister if he had come out with another
suggestion, ot an immediate election. If
you are really earnest about the democra-
tic set-up, if there is any meaning in your
advocating democracy, then the first thing
you should have done is to see that this
President’s rule is not extended like this.
Now if I may ask you to open your heart,
let me ask you one simple question. You
are coming out with all kinds of argu-
ments. Was not this decision taken in
March 1965 that Kerala will have an elec-
tion only in 1967 ? You are disciples of
Gandhiji. Be honest to yourselves. It
appeared in the papers that Mr. Nanda
was decided, the great Nanda was decided,
that Kerala will have election only in 1967;
and then every time you come forward
with your own argument. Now he has
found an excuse, Last time it was the
Governor's letter. That letter created so
much of confusion. They kept it secret.
Our hon. friend here I think expected an-
other Governor’s letter to be brought here.
He was not even asked to write a letier be-
cause the rainy season came to the rescue
of the Home Minister to come forward
with a resolution for prolonging this admi-
nistration. So this attitude should change.
If you believe in democracy, it is not only
enough that you take to certain democra-
tic norms, you should uphold those demo-
cratic values. That you are not doing
That is the melady under which the whole
State suffers.

SHRI M. RUTHNASWAMY (Madras):
Madam Deputy Chairman, taking part in
a dehate on the extension of Presidential
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rule 1n Kerala is like taking part in the
unedifying spor; of flogging a dead horse.
All the arguments that the Minister used
in order to justify the extension of Pre-
sidential rule have bcen brought forward
before and this side of the House has dealt
with them. Last time we were worried over
Jhe question of the Governor dissolving the
Legislature without bringing it even into
being. I think it is the first time in the
history of legislatures that a legislature has
been dissolved without coming into being
at all, without being summoned, without
being formed at all. Now the Legislature
has been dissolved and the Minister’s
argument js tha; the general elections are
so near and it is costly and unnecessary
to have an interim election. But interim
elections are provided for in the Comstitu-
tion, That is the only way of restoring
popular Government. Why does not the
Central Government en'ertain the idea of
having elections at the present moment ?
Is it because the Congress President has
reported after his recent tour that there
is no prospect of the Congress having a
majority and coming to power? Is it
because the difference between the Kcerala
Congrzss and the official Congress has not
been resolved ? Are these arguments to be
used in order to prolong the Presidentiad
rule, in ordzr to deprive the Kerala Sate
of the benefits of popular Government ?
And this Resolution of the Minister to
have Presidential ruls is only trying to keep
the corpse continuing as corpse. It is like
the Egyptian process of mummifying the
corpse. If you go into an Egyptian
Museum, you will feel the over-powcring
cmell not only of death but of the ~entu-
ries with all that has happened between
he death of the Pharaoh and the present
moment. Presidential rule only serves to
mummify the corpse of parliamentary
Government in Kerala. We on this slde
of the House always felt that the fear of
the consequences of the Governor not ex-
plorine all the possibilities of having minis-
terial Government in Kerala, has been jus-
tified. And the most recent justification
is that this House has been deprived of
representatives from the Kerala State on
account of the dissolution of the Legisla-
ture. Tf the Legislature had beem kept in
being for the past two years, the Governor
could hope that favourable times might
occur when a ministry might be possible.
It may be hoping against hope but still one
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can gever give up hope, as long as the
Legislature is in being. The result is that
this House has been deprived of the re-
presentatives of Kerala State. Now all
those administrative failures and deficien-
cies that have bcen pointed out by Shri
Govindan Nair are thrown upon the
shoulders of the Central Government. If
there had been a ministerial Government
in Kerala, all these administrative failures
and deficiencies would have been the
funeral of that ministerial Government.
Now it is the funeral of the Home Ministry
or the Central Government. In addition
to all the burdens, the overwhelming bur-
dens that have been thrown upon the Cen-
tral Government in recent years from
abroad and from within, in addition to all
those burdens, now this heavy burden of
being responsible for the Government of
Kerala has been thrown upon them just
because of the fact that the Legislature was
been dissolved and the Governor made no
serious attempt to get ministerial Govern-
ment. It is no use saying that the Gov-
ernor sat in his office and sent for the re-
presentatives of parties and found out that
no ministerinl Government was possible,
that no coalition Government was possible.
It is only when the members come into the
Legislature, when *hey become members of
the Legislature and come into political and
parliamentary contact with one another
that the Governor could come to my con-
clusion and say that a ministerial Govern-
ment is impossible in the State. The Gov-
ernor made no such attempt. Sitting simply
in his drawing room or in his office room
and getting reports from all quarters, from
the representatives of the parties them-
selves, he came to the conclusion that a
ministerial Government was impossible.

And so we are faced with this uncom-
fortable position that if Government is to
be carried on in Kerala, it must be Presi-
dential Government. All this is due to the
fact that the Congress Party, believing that
it could not come into power, prevented
every other party, every other combination
of parties, from coming into power. Even
now, it is the fear that the Congress Party
will not command a majority in the Kerala
Legislature that has prevented elections
from being held. In this matter we cannot
do anything but either remain neutral or
support the Government in its Resolution
for the extension of the Presidential rule.
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We must have some kind of Government.
The Government of Kerala must be carried
on and if the Presidential system is the
only ons possible, then we have to tolerate
it. But at the same time we must remind
‘he Government that they have not taken
all the honest steps that were necessary in
order to make ministerial Government, par-
liamentary demnocracy, possible in Kerala.

SHRI B. K. P, SINHA: Madam, it
has been argued by Members of the Oppo-
sition that this continuance of the Presi-
dent’s rule in Kerala is a2 negation of demo-
cracy and in a semse, & violation of the
Constitution, an abuse of the Constitutional
power. But our Constitution-framers in
their wisdom, while they provided for a
democratic set-up, also foresaw that
in the situation obtaining in this country
it may be necessary. on occasions, that the
President, which means the Union Govern-
ment, should take over the powers of a
State Legislature. After the last elections
in Kerala no party had a majority. The
Opposition parties were united negatively
in their hatred of the Congress; they were
not positively united even for running their
state together, because it was not possible
for them to evolve a common prozramme
and they could not evolve a common pro-
gramme. In that situation, no Govern-
ment could be possible, much less a stable
Government, and therefore, it was neces-
sary for the Centre, for the President, to
take over the administration of that be-
nigchted State and the President took over.

This matter has been debated, the pro-
priety of that takeover has been debated
not once but several times in this House
and cach time the House, by a majority,
has decided that the Presidential Procla-
mation was a necessity. In the circum-
stances it is futile to exhume that corpee.
Tt is no use harping on past things. The
issue with which we are faczd here is
whether President’s rule should be conti-
nued for another six months or not. Some
of my friends from Kerala who belong to
some of the Opposition Parties may today,
for public consumption, bring forth the
plea that President’s rule should not have
been continued. But let me divulge a
secret here. 1 have been a member of the
Kerala Consultative Committee, a Com-
mittee which, [ must say, has been func-
tioning effectively almost as a legistature
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of the State of Kerala. While numerous
issues have been raised during the course of
a year and a half in that Consultative Com-
mittee, while numerous suggestions have
been made to brinz forth certain items for
discussion, the issue of abrogation of Pre-
sident’s rule in Kerala has not even once
been raised before the Consultative Com-
mittee. No suggestion was ever made that
such an issue should be discussed before
the Consultative Committee, and rightly so,
because the hon'ble Members from Kerala,
whatever their views expressed in this
House, they have all felt at heart and they
have all expressed the opinion in private
that in the situation obtaining in Kerala
there was no alternative except to extend
Presidential Rule for another six months.

Madam, the hon. Members of the Oppo-
sition have said that the rainy season has
come to the rescue of the Government, It
is not so, because as I have already said,
all the parties realise and all the parties are
united in their opinion that now that the
general eleciions are only eight months or
six months away, it would be in the fitness
of things that the elections in Kerala should
coincide with the general election, and it is
in pursuance of that feeling that the Gov-
ernment have not thought it fit to waive
aside the Presidential Proclamation.

And what is the situation that obtains
today ? The situation is that for holding
an election there must be a proclamation,
a proclamation which should precede elec-
tions by 45 days. And in less than two
weeks we would have the rainy season in
Kerala. The rains in Kerala are
not the rains iIn Rajasthan  or
Uttar Pradesh or Punjab. It is a
torrential rain. It has been the prac-
tice not only in Kerala but all the other
States not to hold elections during the
rainy season. Even by-elections are not held
during the rainy season in any State in this
country. And when would the rainy season
be over ? The rainy season would be over
in  October-November., Then what point
would there be in holding general ele:tions
to the State Legislature in November or
December and not extending it two months
further and hold the elections in February
along with the other States? In any case
the elections to Parliament have to be held
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in February 1967. Therefore, there does
not seem to be any point in the grievances
put forth by the hon’ble Members.

The hon’ble Member from Kerala who
spoke first came out with a long list of
grievances, namely, the civil servants were
unpaid, the teachers were unpaid, so on
and so forth. But these grievances do not
arise because the President’s Rule is there
Thess grievances are common to all the
States of India. Of late we have seen that
in each State the teachers and the civil
servan(s have come forth with these
demands. Rather when Kerala is under
the President’s Rule, the hon’ble Members
find themselves in a stronger position be-
cause while the hon’ble Member made =
grievance of these things, he also urged
that since Kerala was under the President’s
Rule the Centre should come to the aid of
Kerala with adequate finance and see that
the demands of these civil servants or
teachers are met.

The Consuitative Committee has beeo
functioning, as I have already said, as a
legislature, an effective legislature. In
the past, many a State has passed through
Presidential rule. In P.E.P.S.U.—if I mis-
take not—Orissa and in other States Com-
mittees of Parliament had been formed in
the past to operate as the Legislative Con-
sultative Committee for that pariicular
State. But the Committees functioned in
an extremely restricted manner. A new
attitude has been adopted by the Govern-
ment of India under the guidance of the
Home Minister. The Kerala Consultative
Committee has been almost functioning as
a miniature State Legislature for Kerala
There are many positive things to the credit
of this Consultative Committee, The hob-
ble Minister has already mentioned the
case of encroachment of forest lands. For
more than 15 years this problem has been
before the Kerala people. Legislatures after
Yegislatures have come .

SHRI LOKANATH MISRA : How do
you know that?

SHRIT B, K. P, SINHA : I am a member
of that Committee.

SHRI LOKANATH MISRA
plains everything.

That ex-
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SHRI B. K. P. SINHA : So, legislatures
after legislatures have come and gone in-
cluding a Legislature in which the Com-
munist Party had an absolute majority.
But all these Legislatures under these
Governments found it impossible to solve
the problem of encroachment. It must go to
the credit of this Consultative Committee
that in the short span at its disposal it has
been able to produce a satisfactory report
which is goinz to be implemented substan-
tially by the Government.

Madam, the hon’ble Member referred to
the attitude taken by the Consultative Com-
mittee on the cases that have arisen out
of the last disturbances in Kerala, distur-
bances led, engineered and manipulated by
certain Opposition parties. The Consulta-
tive Committee applied its mind to this
problem and it goes to their credit that
because of the attitude they adopted more
than three-fourths of the cases that arose
out of these disturbances had been with-
drawn and only a few cases are pending
before the courts, and those few cases arose
out of the extremely violent type of inci-
dents, burning of buses, burning of public
properties, uprooting of railway tracks and
s0 on and so forth. They are not minor
disturbances. And let me inform this
House that because of the attitude of the
Consultative Committee, the Minister has
been in communication with the Govern-
ment of Kerala and impressed upon them
that they should go into the cases minutely
apd see if some more cases could be
withdrawn.

SHRI P. K. KUMARAN (Andhra Pra-
desh) : Why not all ?

SHRI B. K. P. SINHA : Yes, why not
all? This is a very pertinent question.
‘The Consultative Committee went into this
question very minutely and it was agreed
even by Members of the Communist Party
—IJzt me inform my hon’ble friend—that
the cases involving violence of a serious
type should not be withdrawn. They
agreed to this proposal. Tt is no use making
a grievance of it in the House. The pro-
ceedings of the House appear in the news-
papers while the proceedings of the Con-
sultative Committee do not find a place in
the newspapers. They agreed to certain
things in the Consultative Committee ex-
pressly and sometimes by implication.
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But when they come to Parliament they
make a grievance of it before the people.
It was argued that the enquiries instituted
in Kerala would be in camera enquiries.
But that was the only proper thing to do
in the circumstances of the case.  What
was the situation ? When the disturbances
broke out a number of cases were institu-
ted in the courts. Some time thereafter,
the Government in response to public
demand, in response to the dictates of
reason, decided that a judicial enquiry
should be instituted, and a judicial enguiry
was instituted to go into certain cases. Now,
you cannot have two public enquiries going
on at the same time, one set of enquiry
in the court and another set of enquiry,
a public enquiry by a quasi-judicial body,
by an enquiry commission or something of
that nature. If these two have to go to-
gether—in the nature of things one has to
be conducted in private for if the proceed-
ings of one body are available to the other
or if the newspapers report simultaneously
the proceedings in relation to some inci-
dents—a lot of confusion is bound to be
created. My hon'ble friend has made a
grievance that the students who are accused
just within a couple of months Lefore the
in camera enquiry.

I do not see what grievance could be
on that score. The Constitution lays down
that nobody shall be compelled or nobody
shall be allowed to give evidence before
a body which is of a self-incriminating
nature. If these students appear before
the Enquiry Commission, they would be
subjected to serious cross-examination, if
not by the counsel, at least by the officers
or the judge who is conducting that enquiry
and there is every possibility that in their
immaturity they might make statzments
which may incriminate them in the cases
which are pending before the courts. In
this situation if it has been laid down that
they shall not appear as witnesses, this
has been done in the interest of the stu-
dents, but then what has been done in the
interest of the students, now it is said, is
going really against their interests. I fail
to see any reasoning in this sort of argu-
ments. 1

Madam, President’s rule was imposed
because there was no possibility of a Gov-
ernment, much less of a stable Gcevern-
ment, in Kerala, President’s rule, during
the short period it has operated, has done
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a lot of good to Kerala. Now because of
the particular situation to which I have
referred earlier and to which the Minister
has made a reference in detail there is no
point 1n hclding elections at this stage,
especially when 1n 1967 you must have
parliamentary elections, whether tne State
Assembly elections take place eacher or
not. Therefore 1 feel that tuere i> every
reason in favour of continuance of the
Presidential Proclamation and I hope the
Housz will endorse this as it has endorsed

earlier.

SHRI LOKANATH MISRA . In view
of your experience would you sugzest that
instead of all the Legislatuies there should
be cnly Consultative Committees function-
ing everywhere ?

SHRI B. K. P. SINHA : I bave not said
that but then I am sure if my hon. friend’s
Party comes to power in Orissa, they will
mismanage the affairs and then there will
be every justification for imposing Presi-
dent’s rule.

1 SHRI D. THENGARI (Uttar Pradesh) :
Madam, much has been spoken about the
efficacy and utility of the Consultative
Committee. This tempts me to suggest that
if this be the better method, probably we
should use it in the case of the Central
Parliament and Central Ministries so that
both should be dispensed with and replac-
ed by the Central Consultative Committee,
(Jnterruption.) Madam, I oppose this Reso-
lution because the move contemplated
under it is a negation of democracy and
gross abuse of the powers granted by the
Constitution. The period spec.fied is six
months but are we going to hold elections
just within a couple of months before the
general elections ? So, it is but natural
that the period will be extended up to the
general elections and this would lead any-
one to suspect that probably this extension
of the period was already decided upon.
Rainy season has also been under discus-
sion. [ may remind our hon. friend that
in Kerala also where rains are torrential
even some of the battles in historical times
were fought during the rainy season, in
spite of rains. I am referring to the his-
tory of Pazhshi Raja. 1t has been accepl-
ed by the hon. Minister that even a good
Government would not be a proper sub-
stitute for a democratic, popular and res-
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ponsible Government. But unfortunately 1
must say that this President’s rule has nat
done justice to the people of Kerala and
they are dissatisfied on every score. 1 will
try to mention just some of the probiems
of the people of Kerala in regard to which
the Centre has not been able to satisfy
them.

The first problem is in regard to langu-
age. Every State has been jealous in safe-
guarding the interests of its language. Only
a couple of days back Maharashtra declared
Marathi as its State language. But even
now Malayalam has not been recognised
or declared as the official language of
serala. Madam, i 1958 a Commuittce was
appointed under the chairmanship of Shri
Komattil Achyuta Menon to recommend
micasures to be adopted for making Mala-
valam the official language. The Com-
mittee made various recommendations with
1 view to making Malayalam the official
language by 1965. The Committee pro-
posed a 7-year scheme but the scheme has
been cold-storaged. I think just five months
back or so an officer had been appointed
on State level for this purpose but diala-
tory tactics as usual are being resorted to.
Even procurement notices gZiven to illite-
rate agriculturists are in English. Even
in the smallest courts the proceedings are
still being conducted in English. The Cen-
tre has failed miserably in according
Malayalam the status i; deserves.

The Centrs has further failed to improve
the state of affairs in the private manage-
nent s hool in Kerala., They receive
money for admission of students, as well
15 for appointment of teachers. Private
schools have become a regular business and
the Centre is quite aware of it. A sug-
~estion has been made that there should
he established an independent or autono-
mous State-level Corporation for the mana-
~ement of schools but in this direction the
“entre has not made any move.

In the areas of the former States of
Travancore and Cochin there are no pri-
'ate forests, but ip the former Brit'sh
Malabar there are vast areas under private
control. Now some of these forests are
“eing owned by Dewaswams. There has
been unauthorised encroachment on the
private forest areas in north Kerala, parti-
cularly Tellicherry-Cannanore area, through
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the active connivance and conspiracy of the
Dewaswam Managers. The Centre has not
been able to put an end to this mai-
practice.

It is the duty of the Government to give
proper attention to the poor fishermen.
Today they are like labourers under the
owners of the fishing boats. Lion's share
of the profits goes to these owners and
those who go to the sea get very little. They
are only the wage-slaves. The Government
ought to have brought forth a Bill enabl-
ing the fishermen to become owners of their
boats Further appropriate credit facilities
should have been granted to them to td:
over the off-season period. 1 must say that
the fishermen of Kerala are not happy at
Yhe formation of the Fisheries’ Corporation
since they feel that the Corporation would
be a poor substitute for their own co-
operatives. They further suspect that at
least one of the motives behind the forma-
tion of the Corporation is the continuance
of employment to one of the retired offi-
cials, which is not a good practice. The ice-
plants for freezing fish which are loday
onlv at two places should have been in-
stalled on the entire coastal area. For fast
tran<port of fish from the coastal areas to
the interior appropriate arrangements have
not vet been made.

The people of Kerala have demanded
introduction of some railway lines. for
ex-mple, broad gaug= from Cochin to the
further South, extension of railway line
from Trivandrum to Kanyakumari, Trichur
to Guruvayur, Kollengode to Trichur and
Mangalore-Calicut-Bangalore direct line. It
has been stated by the hon. Minister that
the various Ministries concerned take some
to-ordinated action. Probably as usual this
has escaped their attention.

! The Government has not increased the
amount earmarked for minor irrigation and
wells which the people of Kerala demand-
ed They have also not given adequate
loan-facilities for installing pumps and for
con—1mp‘ion of electricity by the agricul-
turists.

The absence of a thermal station is
Kerala’s big problem. A thermal station
khould have been already installed, pre-
ferablv in central Kerala, After the year
1962 there have been recurring power-cuts
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in Kerala, and this year the power-cut had
started as early as in January. The powes-
cut this year is affecting not only indus-
trial concerns but also domestic consump-
tion. In the first place there is a less num-
ber of industries in Kerala. On the top of
that whatever industries are there, they are
‘also suffering from frequent powcr-cuts.
But the Centre has totally ignored this
problem. The small-scale industries in
Kerala suffer not only from power-cuts but
also from the non-availability of raw
malerials, particularly iron. What has the
Centre done all these months, I would like
to know, to help the small-scale industria-
lists ?

The Centre has not yet fully imple-
mented the Kerala Land Reforms Act. i.e.,
Act T of 1964. Particularly the provisions
relating to ceilings have not been imple-
mented. As a matter of fact, even these
provisions are not fully satisfactory, te-
cause there are certain loopholes. For
example, the lands in Kuttanad area are
exempted from the operation of these pro-
visions. More than 80 per cent of the
tenants are tenants under ‘small holders’ i.e.
holders having less than eight acres of
double-crop lands.

These tenants are
denied the right to purchase the land-
owner’s right or title.

Provisions regarding fixation of ‘fair

rent’ are not equitable. For example, in
some cases the fair rent exceeds the con-
tract rate, especially in the case of tenants
under small holders.

Again, Sir, today the Government pro-
cures paddy from a cultivator at a lower
rate, while he has to pay to the landlord
a higher price for the similar quantity.
This disparity has been persisting under the
Central rule. This procurement of paddy
from the cultivators is at a low price and
it does not leave sufficient margin for culti-
vation expenses and for domestic consump-
tion.

|

The problem of the NGOs. has already
been referred to. Their demands for
weightage, dearness allowance and house-
rent allowances are perfectly justified and
they would be supported in any of their
struggles by all the Central labour organi-
sations of the land.
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The Centre has also failed to provide
adequate funds so that the pay-scales of
college teachers could be brought on a par
with the recommendation of the University
Grants Commission.

In view of all these facts—and I have
mentioned only a few as illustrations and
not given an exhaustive list—I must say
that the Centre has failed to do justice to
Kerala. Even the hon. Minister accepted
that even good Government was no sub-
stitute for a democratic, responsible, popular
Government. This Central Rule cannot be
even described as good government. There-
fore, on both these scores, firstly because
this is a negation of democracy and
secondly since the Ceniral Rule has failed
to do justice to Kerala, on both these
scores, 1 oppose this Resolution.

SHR1 JAISUKHLAL HATHI: 1 have
not admitted that.

SHRI BANKA BEHARY DAS : Madam
Deputy Chairman, in the beginn.ng of this
debate I wanted to know from the hon.
Minister what was the basis of the conclu-
sion that the Government in the Stale ot
Kerala could not be run in accordance with
the Constitution of the land. It »cems
from his speech that it was a subjective
conclusion. It was not based on objective
facts. Madam Deputy Chairman, during
the Presirlent’s rule, the Governor acts as
the agent of the President and whatever
information about the State, whether politi-
cal or social, has to be received, has got to
be obtained through the Governor. The
Governor happens to be the eyes and ears
of the President. You know, Madam,
that last time when the Government came
here for the extension of the Proclamation
they brought with them the Report of the
Governor of Kerala. The Governor did
not give his report suo motu. The Govern-
ment of India wrote to the Governor asking
whether a democratic government as such
could be established there, whether new
elections could be held or whether they
could invoke the old assembly. And the
Governor, not subjectively but after discus-
sing the matter with the different party
feaders in Kerala gave his report. Whe-
ther it was right or wrong he gave that
report, after discussions with the different
party leaders. After his discussions with
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then he came to the conclusion that a stable
ministry could not be formed. 1 expect
and I still feel that the Union Government
must have written to the Governor of
Kerala to know the exact situation that
obtaing there now. If they have got that
report, then it would have been in the
fitness of things that they should have pro-
duced that report before coming to us with
arguments in favour of extension of the
Proclamation.

You know, Madam, that according to
our Constitution, under article 356,

“If the President, on receipt of a report
from the Governor of the State or other-
wise, is satisfied that a situation has
arisen in which the government of the
State cannot be carried on in accordance
with the provisions of this Constitution,
the President moy by Proclamation—

(a) assume to himself all or any of
the functions of the Government of the
State and all or any of the powers
vested in or exercisable by the Gover-
nor or any body or authority in the
State other than the Legislature of the
State;”.

So it is natural for the hon. Minister to
take advantage of this article and say that
when they first introduced President’s rule
they had completely taken into considera-
tion the report of the Governor and that
when the question of extension of the Pro-
clamation comes, there is no necessity for
any report and their own satisfaction is
enough. But, Madam Deputy Chairman, I
want to tell you and through you the hon.
Minister concerned that every time the
Government of India has written to the
Governor about the situation there and
after getting his report and after satisfying
themselves on the basis of that report they
have taken some definite course of action.
Perhaps last time the Government landed
themselves in difficulties because of that
report and so this time they have not come
out with that report and they are trving to
suppress jt from us. Madam, T may inform
you also that in this matter of President's
rule, the Government has been following
double standards. Here they have come
out with their arguments because one party
could not obtain a majority in Kerala.
After the elections the Congress Party

¢
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could not get a majority and so they have
resorted to this President’s rule. 1 may
remind the hon. Minister of the elections
that we had in Orissa in 1957. Then I was
mn the Orissa Assembly and you know,
Madam that fn that election the Congress
party emerged as a minority party in
Orissa. Out of 140 seats they secured hardly
57 seats. Still the Governor allowed the
Congress Party to form a Government in
QOrissa. The Chief Minister then was
allowed two or three months’ time to face
the Assembly so that within these two or
thrce months the Chief Minister could
manoeuvre and resort to horse-trading and
all types of nefarious activities which are
not allowed in any democratic rule, and
then formed a Government. I remember
very well that when we met in the Assem-
bly in Orissa, every time there was a
division there was so much of behind-the-
scene activities, so that the Ministry could
stay on, so that the Ministry could have
some breathing time, though they had no
majority. So this is not a new thing, 1 say.
They have advanced some arguments, but
T can rebut them by telling them that in
my own State a minority party ruled, it
was allowed to form a Government and to
function and face the Orissa Assembly

Madam, I am presenting these facts to
vou to show that those who are now ruling
this country, do things to suit their own
selfish interests. My friend from Kerala
has said that just because the Congress
Party could not have a majority in that
State they were resorting to President’s
rule there. In this connection I wart to
tell the House one or two other things. You
know that under the Emergency the Gover-
nor has got several powers and the Presi-
dent has got several powers too. Perhaps
this is the third time that they wanted
extension of the President’s Rule in Kerala.
But T know they are going to come up again
for the fourth time Though thev are not
divulging it, evervbody knows about this
because Mr. Nanda said—and it has besn
reported in the press—that Kerzla would
have general elections along with the gene-
ral elections throughout the countrv. So
in the month of November they will te
again coming to us for an extension of
President’s rule I would rather suggest
to them that instead of inflicting such a
torture upon this House and the other
House the Government can take advantage
LA6RS/66 —5
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of the emergency power. Madam, as you
know, they have powers under article 172
to which T want to refer here. It reads:

“Every Legislative Assembly of every
State, unless sooner dissolvad, shall con-
tinue for five years from the date appoint-
ed for 1ts first meeting and no longer
and the expiration of the said period ot
five years shall operate as a dissolution
of the Assembly :

“Provided that the said period may,
while a Proclamation of Emergency is
in operation, be extended by Parliament
by law fon 2 piied weh awarding e
year at a time and not extending in any
case beyond a period of six months after
the Proclamation has ceased to operate.”

So I would rather suggest instead of coming
every time to us and asking for this exten-
sion they can take advantage of this article
Why don’t they do it when they have
imposed this emergency on the country and
aie not prepared to lift it ? In Kerala a
pecaliar situation is developing. I do not
want to go into the facts of which I am
not so much aware as Mr. Govindan Nair
who has now spoken. Everybody knows
that whatever might be the arguments of
Mr Sinha, the Consultative Committee can
never be a substitute for a good Govern-
ment. The people of Kerala want a
Government. Whether it is good or bad,
it is they who have to decide, it is for
them to say which type of Government they
would have After the last time, sbout
two or three months back, the hon. Mnis-
ter said that this Consultative Committec
was functioning nicely; last time when he
came forward with a proposal for exten-
sion there was a great movement in Kerala
and that movement was for food. The
people of Kerala are not happy with the

present situation and everybody is aware
of it

Lastly, T want to suggest one or two things
to my friends. India is peculiarly situated
Kerala has been a laboratory for democracy
in Tndia and also for the Congress party.
Within the framework of a federal com-
stitution, governmental power is distributed
between the Centre and the various States.
Everywhere there are legislatures and more
than two parties are functioning. As in
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[Shri Banka Behary Das]

Kerala a ume is coming when no party will
have an absolute majority in some of the
States. This may be a permanent feature
unless there 1s a revolutionary change in
the poltical mind of India. So every
sincere student of politics who 1s interested
in furthering the cause of democratic in-
stitutions here will have to solve the pro-
blem of Kerala in the best way possible
so that the people of Kerala are not denied
demeocratic rule. But in that process the
Congress party and the Government of
India have been a great hindrance. The
Congress party in its own :nterest has
always tried to see that the latoratory ex-
periment produced a child to its own liking.
In the process it has tried to make Kerala
a graveyard of democracy. FEither the
State should be run by them or it siould
go the way of President’s rule Tt is
against this background we have to dis-
cuss this motion.

As we all know, after the elections in
Kerala the newly elected legislature was
not allowed to meet nor were the political
parties given full freedom to work for a
coalition. ft will have been 1n the fitness
of things if one or the other party which
had agreed to form a Goveinment had
been allowed to form a Ministry and face
the Assembly. Only in that case the coun-
try could have been satisfied whether =
Government can function or not. After
exhausting all these avenues if 1t had oeen
found that the Government cf the State
could not have been carried on in accord-
ance with the Constitution of the land,
then only the question of Pressidents tule
would have been inevitable. Instead of
following this democratic path, the Gover
nor of Kerala went in for a different path
which is far from democratic. By renain-
ing for a longer period in power and
authority, especially after being saddled
with wide-ranging powers under the Defence
of India Rules the Government has con-
verted itself into a ‘constitutional auto-
cracy’ in the language of Mr. Setalvad, the
former Attorney-General of India. Against
this background if you judge the political
happenings in Kerala the only course that
was open for the Government of India was
to revoke the Proclamation and permit the
legistature to function and allow a coalition
Government to function if possible. If any
party is prepared to face the Assembly by
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tormung « Goveinment, it should be allow-
ed to do so. Only if all these opportunities
are exhausted, the Government of India or
the Governor could have been satisfied
that no party had been able to get a majo-
rnty in the Assembly and then only the
President’s rule could come into being. In
the case of extension also I would similarly
suggest that whenever the extension ques-
tion comes up the Governor should discuss
the matter with the party leaders and try
to see if any party is prepared to face the
Assembly. In this congection I may re-
mind you, Madam, about the Constitution
of France. In France the President does
not want to satisfy himself whether a parti-
cular party 1s prepared to form a Govern-
ment or not. Everybody 1s called in and
every party is allowed to see whether with
a coalition or without a coalition 1t can face
the Parliament of that country. There
only the Parliament decides whether a party
15 able to form a Government or not If
no party feels that it could face the Parlia
ment, then only other alternatives are dis
cussed. In India we have so many legisla
tures. In the Centre there might be one
party continuing in a majority for a longer
period but the political picture of India
15 such that 1 most of the States there 1s
not going to be single-party rule and the
only course open to the Governor or the
Government of India is to accept the
principle that they should allow different
political parties either with coalition o~
without coalition to face the respectite
legislatures so that ultimately it can be
proved whether any party can have o
majority of some sort and run the Govern-
ment. That is the only method by which
the Goverpor can be proved whether he
is impartial or not. In India, Madam, you
know, the Governors are not impartial
persons whatever the Constitution may say
The Governors have behaved in a way
which has not enhanced the dignity of
Governors anywhere. In this connection I
do not want to say more about the Gover-
nor of Kerala. You know, Madam, when
the Kerala Governorship was vacant and
when Mr. Jain was appointed Governor of
Kerala, what undertaking was given. Last
time in the debate it has been clearly made
out that he had said that only, if there was
President’s rule and only if he was given
full right to rule that State, he would accept
the Governorship leaving politics for a
temporary period. And subsequently youn
know how, during the Prime Minister's
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clection, 1n spite of the fact that ne was
continuing as Governor he meddled i the
whole affair and how the entire nation was
ashamed of the actions of the constitutional
head of that State I want to say that m
1ndia the condition 1s such that the Gover
nors have not been above suspicion In
such a situation if you want to see that a
really democratic rule 1s estabhshed, that
a good Government is established, that
political parties are allowed to function ip
a democratic manner under the Constitu-
tion, then the only course open for us 1s
not to give that much of discretion to
the Governor The Governor must not
have any discretion  After the election the
Governor only calls the majonty party
leader to become the Chief Mimister and
the Chief Mmister forms the Cabmet So
the Governor in India should not be en-
dowed with any other discretionary powcrs
The Constitution has not given any such
powers to them Under such circumstances
only the legislature should be the sole
judge whether any party can form a Gov
ernment or not

In the end, while opposing this motion
for the extension of the Proclamation I
would urge upon you that if you want that
the people of Kerala should have the feel-
mg that they are getung full democratic
rights, then the Government of India
should not give the Governor any discre-
tion If one party is not able to form a
Government, then the other party should
be aliowed the freedom to face the Assem-
bly and in this way all the parties should
be allowed their nght to see if thev can
form a Government After that only the
President’s rule would become evitable
In this connection the other argument
has been advanced that the rainy season
has come It 1s a fantastic argument As
you know, last time, when the motion for
the continuance of the Proclamation was
there, the question of emergency was
raised Now, the emergency 1s there on
paper They have not raised the question
of emergency Whenever any proposal for
extension comes some plea can be easily
advanced Now, they are not speakingz
about the Report of the Governor They
are no more saying whether the Governor
has discussed the matter with the different
political parties or not They are now
only blaming the climate, as they are
blaming the climate or the rain god for
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the famine tn different States i this .and
So, I want to urge upon you that, s you
want to run a democratic Government 1n
this country, iIf you want to avoid the sup-
presston of constitutional rights that have
been gnen to us, the only cption 1s that
the Legislature should be given full freedom
as to whether they should have a Mimistry
or not On that basis the Governor«
Report should come and the Unton Govern-
ment should act

In the end, I oppose this Proclamation
and 1 again suggest that, if this motion 1s
defeated, then theie dare two courses open
to the Government One, the Assembly
can be revived The political parties in
the Assembly may be allowed to choose
their own Government If they fal, then
the Presidents rule can be imposed The
next course 1s to go in for general elec
tions In this connection, T may tell you
that 1n Omnssa 1 1961, in February or
March, when the coalitton Government
falled—because of the betrayal of the Con
gress Party—when the Congress and the
Gantantra coalition failed, and in spite of
the fact that political parties m Onssda
were opposed to holding elections during
the rains, the Government of India forced
an election just six or eight months beforr
the general elections in the latter part of
June So this argument does not hold
good In the case of Orissa, where there
18 no communication, where there are diffi
culties of communication, there also the
Election Commussion and the Government
of India had the elections in the month ot
June So, all this 15 an eye-wash Al these
are please because they want to run a
Government of their own, if possible after
the general elections

With these words, 1 oppose (his mation

At asATagw  (S9Y 93W)  39-
aamfa #ERAT, § I@ aFeT FT MY
fedy #@ar z e fAQT F O ¥
IAF FIUE ) B A AN ag & f
¥g Y Tqd THad A% afqam
FMF@E 1 50T wro g g v aw
FHET I T FTIH QTR Y AT AT
A FTAFT IAT R ) AT FTOT 4 3
fr g & s W STaw §
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[ wsarm]

ueF & Ifqerd & 3@ 9 al AT
e qreaaret FY fqeisifar dan g

9 araey § qgd FET AT &, g
fog oA fgeer S 99 @ aqi A
HAF R Y qoT g @
A & AT FE | FT HU TG
§ s Hy afoarT $9 Aga 4 § o
fF sar & g, s\ @ & o4, S|
F, FITFR AZ} AT AT ) SR AT
* Mg, s & g, SWar # g
gRIT &1 747 39 GFET B T A |
ot feafa Gy W @ )

dfqam d@T s | faegr o afaurT
FY aST gRTS &1 AW # I79 FAT F1gal
g f& ag dfum & el srper &)
I FEgimgaTs fFaTaw |
wfqar &7 gear 7 1 & ar wgy Fv T
& 7 oS8 168 TR | “TAF A
¥ fd oF faum-d=a grm, S Tew
QI 9T 3T 31 & &V ¥ 97 oy qeal
¥ OF a7 § et w2 a9’ F+y gt
¥ fRUE-43 T T F9 g0, 99 I
5 agr = qoae g ate gfz @Y
T & q1 QY 1 uF ae A CF ¥ A
afseafea s@vall 7 37 ghm, aEY
w1 faera fagmvies v eT g
ag wiedteges & Sifesm § 1 AF W
AT ¥ § A% ey g fF qaufew
TS ST & SfadT o o, weafa
T T, @ gu W T A o
& T &, FEEIEnT F A0 qenewiT
Wi e wr g 7 Ay e ageR d
FqaF | gk foag fasgr iy =« m@
q STEAT AT, Y w9 Y,
¥ ¥ O 0 gy F@w § fr ag ety
I AT FAT T AT TEY AT Y FY v
Wy ? fifmm v ¥ gz dfaum
LR U ARAR
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oG T 3Q@T A | FH A=A T
5/ & 3g &0 ) g var St o a9
& F/@ § QAT AT A FS TR 4 &7
FFAFA FAT E, [T T T A
AFT AT At g EfwE SR i
q FgT § IUFI IFAT § A AT & S
THIT & ST 8 | O graT WIw ¥
AT, WSRTEE! FT AT T 31, AF 7@
Fegfeafy #1 faoewa a8 Faar al Jg
St a8 1 3 agt o g A
g, A wrgw fF R sagEee S 59
WF F EIWTH FI AT Aq ]
&9 7 a1 AT WY 99T & |

‘e, FA 9K Terg € @,
gaf: Far: gafirreey arwawiAt,
#iF  fata afz 7 afw gawEd,
a9w nafrrwa 7 FFar 0’
%gl wa § B 9] # Aoz § AW,
FT FT AT &Y FR, gra< weRrafaqy
F W FX W@ AT afs aF F1 feafy
FT g=a1 faa@m g T § Y 97 &l
F ONTE 1 A AR Arear g fF g
SAgEATT S AT S # aE &
AW TS @l F T & 4 qvea g
frwgt oo AET | AW A A
FTE 1 3 A ggad gl g, Svad
1 fAeraT 8, aoar g &, faentaat &
foa wufa saear & &, SwvmEY
1 farra 18, g o fafadwd
e wed & fr Az w w0 @, @Y
sfade & F Fm AW g ) Wase @
T R FIE @ AF § A G
TS FT HF &, SRT 7=B1 A1 & AT IqF
R § a9 fEr X at 5w am
q g feafa g R oo s & v &
fox Sfose w1 & FIW A g
I | .
ot - fog faaw & gaEa,  fam
=T F AT, 98 G TQ AT
TEY § 99 ATV 1 HY Oqr A |
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“afe fedt ToT ¥ TeEOE AT
TaynE  § afaes faaa qar s
Teeyfa &1 gEe g o fR oY
feafa qar &1 78 & o & S9 Tow
FT A T Elau & Iaeul F HFHL
TS AT AT FFAT qT el I5-
ST FTN @7 9T AT WTET A
FO V' | ST A0 § o T A
Faam feafa F gvary § 981 & Tooo™
Fa faer | @F R 8 §EF AT
AT ¥ FIE GBS ALY AT% | T HET
& fF afagra 1 S et & SE SER
S T gl & TOUIT & gTU et
& g9 39 safg F ag@ K7 AW A A
AT 9 T AT FT G FT EQTET
¥ 31 faun st &faqe & ary e
g dfgem wrgar g !

g @ T F g fm ogeft
I IEE I TATF ARa & v
& STHYT 0T FT SV

YTl F39 § At zfegar & a7 gue
gw § o1 afa §, a8 @9 fag a<dlt g
& o gAR aw ¥ g 3fg & avy
TE 9 Wrg 1 F9 a9 T Fg | ¢

“}f a Statc 1s governed by the
principles of reason, poverty and misery
are subjects of shame. 1f a State is not

governed by principles of reason, riches
and honour are the subjects of shame.”

F9q9q Fgar & 5 qa s wgafs gva
wifaa =gy gy & @ agr 97 faufs
dTAY, Fgr O% AT eIy, s
ST, TATEY ATAT, F-E T FIT 9T,
FEF T THT TSI, I IT FEA qGT,
TET U FHFT TG, qEF IX THT TG0,
ggr g fweddr & sl 9w 9%
AT ST | oF A TET wearT
T g 9T gNT @t @
9T & §g A ENr | §F @
is not governed by the principles of reason
g W IS QT g | 5w 1 g
L46RS/66—6
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T & =TTt A At a2 Ay 48) @,
AT I AFTA TG} AT, gt T HZTATY
A& TN, AT 9T 9 99 N ar
4 7g ST AT g f awmag w5 9g
A A W AR F fau g g oo
T P T A § A1 S AT T A
TFR 9 & fag #Y R TR 5|
g &1 fafg &1 Fam & 5 ag
THER 9 79T H1 A9 & g9 74
R AT WY g sy aog ¥ qum
AATE I JETT AT @I |

IR AERAT, gHT. NI a1
43 g 1 7dfeq R oTF @I A §®
#g4 A feoFar g, o oF W g
A AEAT

“orem g e, R gatea afear:

awdtag auEdY faata T8 92
RGO SR AR SV - I R
Fe-a2 gfsq oV g g AE A%
IF | ¥ AT ATERET & I AT qGE
I-HT TAW R § | T SO Sy
q H FEA AT § 5 50 w0 At
7 afeqry 7 g9 3 317 agfeafa #i
AFC qIHA A | FgT AT § 7 T
FW G F N A G 9T A S
Sty T (7 wews (67)F T EW
arer € 1| g e wd a1 F79 €
o9 JEISE T FAA AT AT T TFK
¥ feamw 4 ag wrEAr off, a8 9T o
fx 72 7v i § wewsd guE a9 g
afeF 1967 & &1 & TX A &
FTHTT T FHT LT H1 ATHT TGFT
Fefies & SFATT F1 AT 6 AL
£ waty F U Fedr @l g iR
T i Y AZ AW A qF AZ 9)
= g7 FT AAEAT FI& a7 GHAT ¢ |
fe & e e g fr e &
T T A AR AR TeATE & |Id
FaT AT i ag agt o R &
&7 F1 1967 % FIAT T@AT ATEAT & |
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[#Y TS|

gak oF qft 7wy g T g
wrt #y faam faqtar ofme @ 99 &
fad wrerfaa 78y i Wfzd | @R afz
FIE IO AW AT A F AGH F A
AT AT AET AT | S a9 T
FY ey F Sffd AT I gAT AT
dad g 3 s fefeadt g g frfa
F1 & Gy 2AT & AT & A9 FY qrd¥
FT AU & 787 TeAT ATGATE | § Frgar
g 5 axe St Saa AT g w4
arefy &, S ¥g wHeT TRGT FL G &,
IHFT SUTET ¥ ST AR & 919 fada
farr s =fed

F qEAE WY ST F U T [l
FIRAT § AL A FEH <, ST
BT F FIE QY wmaE el F e
amFy 391 § 5 &3
qgw g AT FA I
g | gwdr I . o
WY & AT ST W T T
BUER AT AT T
ZAT AT | FFAT 19 «

ToT qrerfaes 9t & 8

AT fagedt Faq7 97 A

T q T AHT IS

areen w faww @1 7 A1 s agr
a3 z@ a@ ¥ feafa o § fomey
Mg A FIA@ | FAA AT ALY AT
AT @Y | @ Fg ST =ngar g e 99
TG S AT AtaeE R 9y 99
frael & A & fog St @dwF wegm
FIT &1 T Fal AT 98 ST AF GLHT
¥ Fwifaw Far 7@ frer 7 agt )
AT 7 Ffae g ATg AT 99

forg avF FEATOrRTE fag e T aafaaT

qE FCAT ATET 4T ITFT A7 T A
@Y g far I EEw AW oAmEw
qE 1 HqEAT @I TE AT 2
fm”rm%m%%m%quagm;m
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I @R & f9u o5 a9k g1 JIv)
Ig gRTL d GR 3B T FT IR &
HIT I AT g HTE THT =4 gY Srashy
qr W FY TAT I5 @Y BT AT
w70 5 w9 ¥ 4 7@ I F A9
gL aFdT g A A WRW ¥ F47 A8y &
7 g ? e ¥ zgag S E |
qET T GaaT g, Tow R § At AZ0 &
gedT &, ST F F9 FET g1 ey g,
7 feafs wre g ) 4 oo A aw
g WF FeAl ARl §

(o T ETHTT HT FATT FA

TN | 9T TETL FT 5T
s d a s

w2 & owma aEl

o —1 fafigg & oix
T WA H 4T
giar 7 fagm S A H
FioEnm ? ® A IF &
N AT FTA
RAEUC

FOT

g, 3%

LRI Aol ad

1T TS §gT I

2 ST T agr

CATETIEIE

o fEqr 4 ZAF |-

fqam &1 SIS BERr §A ATt
T =g 8 fF osaw waw, fagw,
TFEATE, Fe TRW 0T ISIGT FI AT
72 T ¥ R SR ¥ F0E a1l A1
X gl wiiedl § wEe &

Hel ir GTFATER | g% &g g4 39
T F WEA &1 T G} 4 | FEfaC
&H I 78y AR [F T 99T Na W,
fagre, Tamam, SQET AT wEw woW
F SFar & faumr &1 T qg WA
famrfae v & awifar #3 fr ag aoere
1966 # IA19 =7 W § 1 g@fa
iwmffrrma sy Fagam @

EES I
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FFeT F1 SFA M AR JoA & T
SF M | 3R I R SFAD 1
THE ST I T R F wfae w7y
ot ZFT & |

F s frasT oT9% FI gaT & FAT
T § A ag ag & 7 v AT A
Teeafr & wTEe B SEgRT WA S
2 & #1793 A AR A
w3 fear ST 7 SUTART & T
¥ 9gT ST ARTAR E | 9w H_W
¥ STeT AEAy AR qErdr &1 -
I g1 g 99 UF T &1 art
T 3R foaer FdT gA wur Sar
AT RS F AT | GG
g9 arew 7 awdr g & fag ard
argarst &1 faaiaer aF aeE &
SawgT & foT oF SRIT a9 AW F
qifae fearg |

=t ey anit (fagR) @ 3@ )
aifad

sft TFATW ;AT GIAA AN, A
U AT WIE 1 Ag A1 A & A0
wF AT g R A aqar g 1 A&
g G ausr ST e s@w &
fou ter 98-a qaT S A w9 W g,
o gATR AW & At ¥ Ay /40
ST F §AA § T G H qgor
e @t saw ;& ool Rwar
fr T g 9 g2 afofafy e
F TG g W, 99 FOG F gd
# qrra enadnt | v FEfRe T Ao
fraft el & @R g9 A, A7
wTeH FRadT Ararelt #1ME AT B TS
a7 g e agw g== #
@Al @Y A% | Fiw far o
TE 8 7 Ao forqe Aot ¥ S«
FAFE W FULY FUGA AT ST
faar & 1 a6 Awwg & fag g AW
¥ 5 9@ W qieaqd fRar 7SR
o SHEE g oar g R Y, |
LA6RS/66—7 :
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w=a F arg Fgr arear § 66 & ol
qfg = agfaa TR Fuwfm AR
g & | 3T 59 TTHET FT 0 56T B
qfa & 93 AqN qEA FT 6 TEA B
g ST e Ry §, a1 4 9§ e
AGT gt § | FT T § AR T I
argar § 5 ag S wew Ry A AFRE
IEHT FGT AL ST T fI@T S @ AR
#1 7r faw g v W T famn
ST 7 T HoIed T ATHAT THIC AT
78 & X FoT Ig A BT AR A
2?7 gz FY G F1 &G I AG § OF
fow a3 ¥ T TER A1 Fa AR figw
g, T TR &l gfew A
#ogg X e wwrs g A §
I TETF IR fqEee Jt T § AR
frg o § 92 ¥ 9 g 6 afk-
arfqat FT AT TaT g |

# s a5 AR 3 8
T T AT FT T 7 9 FR WY A
ot gt ¢ fergeelt st e fraedt vt
Spatare RNl ¥ R T, o
At 18 W AZE ST 7 AL q9_TE,
I T T UG A AT agigl
AT &Y G A qEATEY | 60 TFHT
Mol AT H = ¥ Faw 9 R B
¥ amrad 9T TER § AT |igal §
fr Fgi o WidT aXER wl Agl 9
F T | A A 99 IAar SR A
FCHTT Y GHTT ATITE HIAAT Y aH1
Fa& a2 fadey & & Sl U0 AR
qgua & T 79 T oI TR A
ST S a9 98 % arad 5 #E qan
gawer Frre fog & i Side v 3°
ATH T HOW T HT & FAH g1 A4 |
a3 9 iy T e o, R A A
FT & FEAE, T FAY TE FT €A
FeT ST, § 9% 9 9l FTEH T |
arer gt o) gR fe A o A g

T § I AT S AT A4 ey
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[ qsrarrar]
# FIE qrhd & a1 & =rgan g R A= st
& FWI AT W HT /A 00 I qF
gR fF T @y e 99w §, WA
T gu A9, ¥ FOE o §
FOET ST qaU AHTIET AR
ZEX A &7 A A § 9w g,
N AT AN F AW G, WG {qF
U & A 9% {T gFq=AE & AT
R § Iy g we =gt § i s
afs o 999 Ty 7 AR § @t
¥ Uevfy wtgarg I gEi I R
T AT TG |

dfqgm 7 ogl @ RO AR § H
FEN g § oAt T w
F FIE  ATIERAT T30 & AT T AT
afed | q@E ATEET (TN FT) T
TR | 98 A3 FATAGE | St RS
AHE 4 IR G99 AG R T )
I gC TSI FY a0 qG WA 1 R
99 % Foaee AW #qud T fEar
¥ q9 9% 39 §fqu § F1E THY
Faeqr T8 & e s AT a e
STF | ST qET 9T STFARAA G 9T,
Fafy g0 T@AT &7 AU AT T|ET
FEY T AT ) THY S oqgedT
g AT e =) ara wfqurd o
g, Nyew Woidww Twe & Iwwr G
AT TAT | qg TF @A A ¢ |
qgeq adena Qo gATe Sfawm ¥
srfaaT qe g & gy awar | |faeae
&7 i figed Waeew e 9T grat
g 1 gW A AgE o FE Ad § R
T VT & qeEl F1 G949 qq F
wRT g F 9T | g saar
™ IR Fad T ) foar g
Favaer & foaa s g gu wiafafa &
TG AT FEAT F A A T GET
& fad gam 979 | & s@FEA & o
w3 gu wfafafy 3@ § g sico®
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af st oF gt | gfafafaes w4t
T FTA T ? FE AT Fea ard e
& TF AT AT g 3W Al 9T QT
FY ARAT G &, SHTATIH qAAY

A,

g, W 98 T g4 A g

At MANF FIAT : ATT THATFT § F
F TR I AT E 7

AT VAR : TTS15T 99 | 4
fad gw o & 5 o Ay gw geT ¥
far oo ¥ gerd gn E g |

(Interruption)

A9 v A | @y #w fgaw
frag & fr @ oa@R #1 9g S 9
g, =@ am #1 o) faw R ge fag
glarmidimaggtarv g o
Hheq FI I FA ¥ 09 I W,
fagme, 77 93w, TSEd, T @9 gl
F g # ger foar 9w WX w9
WE UF aiF I & far 9w )

L_)LP U:ka :Ol; ‘5\& xr‘ (5)""
oy &idima LS & » Oy 2
- £L> L\"b)r

Tt wway ot @ donfE
g § 98 T A | SNIsE ® FT
femr o 1 ]

o} TSV : FFT AANET
2 ? qEwAAg geer  gara faer faar
g @Y am ey fa AP & & AW
FTE

grawmafa ey 22 fae  fow
g

st geraaer 22 fe @ agd
FAE 140 A% & o9 9 T, A
dz s, AfET &Y, TR, @ fame sk
Fafd

+[ 1 Hindi translation,
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gqawmafa : #T oiw fawe X | 9T 9K 9 wow &7 war @ Srgw sfams
s o /I IET | F 919 F sfd wgar awgar

A YRATAN < F g FFAT A&
ffr st am g ? @ W Iomn
ot g, 56 o g o ¥ awg § W
faar s =feq  aafw Y af,
T Y GHaT g & A (R
YT QM A 39 GfquE F] g
@1 g AR g wigwr A § 1 afe
agffs fMafcrsai @ E ? a8
AET & A § | G Fad
AR & S AE L | S § safsg
% aferr st afga afofsa @i &,
afet sk afy &y afonm gfafsea
T & qlferm T g a1 97 e ag
g R UANTT S 1 F IE qqATT
dgar §  affT & aig o smar §
AT ATY. 43 g & | AT F FOF GER
AT F IWR W Iqq< ¢ 1A A
A

yw v @9 =8 W A,
w1 wfg @Mz A ARi
q a9 g e«
aag § q AFAAF N

Mz F Fgr g I A, wEw, gk I
AR AT MATE TR AT T A7
Tgr & & 1 AwAE SyasTafa agiEdr,
¥ vEaWEt g W@ fME W@ Iu aw
Afwd oo @ % | F09 T F
FFF I WA A9 1962 AT 1963 F
TR AT TET FIEAT TS AT G 1946
¥ FUG 9T 7 gL AT A SIA FTEAT
g€ &, ferdi-frdt arer -1 A a1X
Ser FTeAT 0T & 1§ FAT HTST AT E,
T qrE) A= a8 & ST gH ey T d
uF gaag gifaa s afag 1 F o
STo W AAIT AfgUr &1 qiFAT =T
HEATAGATE | O 1947 7 9 {AA
TS Zar d TR e ¥ o sfor o

g f6 TR 3T W WAIgT g 7 A7
& ag sfasr 7 & grdr q1 7 Ay fray
59 wfadsa & Q0T A1 AT g1 AT g
HITATE 7§ g oY AT g7 v g
§ AT & FEAT ARAr g o fa-
F IF AT ARAVE fF g0F o s{AAv
TS FT JIT AT 1T TAY  qHIET |
TR fRar At s w1 s @
FI A1 54 faq qagor fowar ot i QY
FT TG 0 | 39 97 q@aqer fwar
qr fx Tav s g7, 39 {97 @
fear ar f& me Y & qdlEw 7w
g R UF A FT AEgd ®AE
grit 1 3w g 7 qemw |fear ar
fo oF g% AT wgifEwT ¥l
'oF aTF FI A E 13 o
fear ar f5 ow g wleufadi &1
FHATT ISAT TT T AT TF T FI7
D arg W T R A= e
frd ga siasY TT95  AET drer A1
ATT T F13 74T AL & ST Jg Fg qO0
fF @4 gma @9 FW fFar @ | A
Y g %% 73 & afax wwan & faa,
gmrfas  gumAar & o, aeWfas
gamar & fax 1 3w fag | wgan g
f& 99 ST AR ¥ AT W WET |99
WIR A & § 71 AT =i fazramr 7
ST fagre 7 TET Wee ATH T @& v
Tl 7 T AgY T4 fxar v ?oSw
HqEq WM A CAT fAgptz maq T W
g7 HIAGAT FT ATH 727 g, Sai AAaam
T JT qa <& 8, gt sanfaaa w1 o
T @ Y, A fE w7 gar w= fFar
ST @IS | AT AT AW § 9T & 99T
fergr Tou & 1 & & @ farfaa €
@ for aea@ ¥ FUE I @R
T a9 91 @Y &, Hear I3 A 3G
difsa 1 aww 7 98 gfawa famndf
T I §, AT TART W A 1 IAT
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g, fage, aaeaT 7 33, 34, 49
sfqma sy & 1 33 a2t asfey g o-
9¢ I3 &I | FAG TIT 5 ATAS Hq
4E T gA | [F FUQ TT g@ F qAA
2 | TG X FAIAT § HFE, G-
AY, 73 | FAT T FTA T AT E,
A FTUTE, TR FTANG | 3afAT
§ wgar agar g f5 ¥ 7 gw wHa
FUST FIAH FA7 T 13T GHT AT
g9 f90a @ & 1T ¥ gy a9
faQar gz & fadam FA E 5 Q@
ATHT AMFI 3G G567 &7 fad T )
A F S QIR T ZT AT § ITHL
FER AT &} IAFT O 7 &R
FAA B GFFT 1 AT F4T FAF F74T
S, ag AR AT g 4 F Ay 37 &7
FTEr § 1

Frawafa : ATIFT GFT qUTT Y
T |

sit vsaraaa : oF oAz ) Wy oY
W whqm amoft, swfed  afwgawn
Y I AT AT GAT§ FFH § 48
' qE T FOEr , gUT AW A Qv
wAE F0Z AT 1 30 FTTN AT 48 FY
HAT AT AT gAT gS 1 ALAT Wi

¥ a7 Siaa @1 wlan a=a far g,

afadr gdragaTaT fRar §—wrg =y
AT | TE@R FeAANTE 927 43 § 1
I w3 5 arg ag @ 9 S
qifga 1 TS T F TF TG TR
WA | F ATT T HY AT § FgAaT
JRar § o7 g wWha 7@ & @
AIHFTT F | (AT ATATSAATEN gHAS
@A AT G AR FHT AT FIA
@ A AT *T AT T TG
gaT 1 ag) Tegfaar s 9t @ ot fog
T S HAET TFR FAT ) J9 f4F T
FRIC TSI ) 30 FAFL FT Trefgar FY
gear &, 20 FY TEAT TN BFT T 4T |

r
rd
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FIUET 7 IWNAHAT 9T Mo ANgAT
IO FT @ T | 950 OF AFaT faaaan
g ‘wrsr « 3uA faway e oAty ot &
farft av @, it St qv g7 &
Tar 1 210 AfEAT A Fgr o arg Y Pl
FEIUE | dra o agm fagr smarg
B HT AR ¥ f 210 AMfZar Wora-
A FT @ §, ST TET & AR &
T 37 a7at &1 BT §, A 3 fereai
F FE @IT T @, 30 faurd @
Aq 9 qgq g7 & fau Fava & fag aw
g 1 ST A a1 qfga @)W
AGAG FF T4AT QAT § mfaad g
T @ q Al IF GRT IGAT GAT & A
¥ OF gear<r ST , fawdie & /i e
Fear &, arg Fred § g7 & oawy, 91-
q9€ ITWTAE 1 @e AW HF 30 fagr-
fgal &Y 21 Fgl AN ) I 9gT 98
auEe T qfwa e draw &
AT FT FAT G ) Y T 9g Aleaw
aroft fr a7 €W TGl g, aad
FI AT < A ST I AR & ATAe,
I FY G997 F qa § 6 3@ wwa
YT HT aArgr, W w1, 79, BRA
g FAU |
SYED NAUSHER ALI (West Bengal) :
Madam, I feel that the fate

THE DEPUTY CHAIRMAN : I do not
think you are very audible. Plecase come
in the middle.

SYED NAUSHER ALI: . . . of
this Resolution is well-known. But still if I
want to say a few words, 1 do so from a
sense of duty. I do not think I can add
anything more than what has already been
stated. But still I would repeat a little of
it in order to give expression to my views.

Article 356 is an obnoxious article. It has
been borrowed from the Government of
India during the British regime which was
known as the “break-down” provition. We.
while fighting the British regime, had
spoken most emphatically against this arti-
cle. Unfortunately, for us, our Constituent
Assembly incorporated that obnoxious pro-
vision in cur Constitutiod.
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Now it may be a lttle irrelevant h.re
to say what the Constituent Assembly was
The Constituent Assembly—]1 may say
without any disrespect to the Assembly or
to any individual member of it-——was cons-
tituted of Members who were elected on
communal electorate, not only communal
eectorate but communal electorate of
hmited franchise Whatever that may be,
my own personal view is that our Consti-
tution should be amended in a way that
will reflect the opinion of the people at
large. That is a little irrelevant to the
point at issue, but what is relevant is that
this obnoxious article has been made all
the more obnoxious by the illegal way 1t
is being applied, by its abuse of power by
the Government

Now, we kaow that Kerala has seen
various Governments of a peculiar nature.
About the Government, on one occasion, 1t
was said that there had been a great up-
surge against it, And there was an election
which was absolutely  unconstitutional
Now this time I wonder who put into the
bram of the Central Government that with-
out summomng the Members the Governor
could declare that no stable Government
was possible. This point has been made
amply clear by Mr. Das and also by the
Member who spoke just before me, Mr.
Rajnarain. Now in my opinion the whole
thing was a gross abuse of the Constitution
Now the Government has again come
before Parliament for extension of the so-
called President’s Rule We know what
this President’s Rule is It means nothing
more nor less than the Congress rule, The
jealous Congress cannot bear the existence
of a Legislature in any part of India which
15 not Congress. But this jealousy is quite
unbecoming on the part of the greatest
organia wn in the country., Of course, 1
may repeat what Mr. Rajnarain has said
about Gandhij’’s last words Gandhiji said
that the Congress should be dissolved and
some other organisation should be estab-
Iished in its place on achievement of in-
dependen e In fact, he could forsee that
this would lead to abuse. In my humble
opwnion the Congress Government is no
Governm~nt It has usurped the name of
the Congress sao long. If you just take
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stock, you will find that there are more
Congressmen in the Opposition than in the
Congress In fact the prestige of the Cong-
ress has been the only asset of the so-
called Congress Government, Now that 1s
again not quite relevant to the pomnt. My
own idea 15 that if the Government wants
to atone tor the mustake 1t has commutted,
for the sin that the Congress Government
has done, let 1t revoke the President’s rule.
In fact that was the greatest blunder, that
was the Himalayan blunder that it com-
mitted If the Government really intends
to atone for that, the only way to get out
of 1t for the present 1s to revoke the pre-
sent President’s rule, and also summon the
I egislature, if necessary, by a constitutional
amendment and allow 1t to function.

SHRI BANKA BEHARY DAS: No
constitutional amendment 15 necessary

SYED NAUSHER ALI: I am told that
no amendment is necessary; I do not know,
but I am not quite sure what the position
1s and that 1s why I have said ‘if neces-
sary’. Now that is, in my opinion, the only
remedy that I can conceive of for the pre-
sent You can have your own election 1n
1967 or you can have your own election
even now but that will not atene for the
sin that his been committed I therefore
request the hon Mimster to consider whe-
ther they can somehow or other bring into
existence the Legislature and allow 2
Ministry to be formed. Of course, Minis-
tries might change but even the Congress
Government have changed their Ministers
in many places An example was given by
Rajnarain Babu that Shri Pattom Thanu
Pidlai continued with 19 members with the
support ot the Congress; that Miuistry con
tinued Now what 1s the effect of what you
have done ? The effect 1s that you do not
allow democracy to grow. It is a positive
hindrance to the growth of democracy
T'hat 15 why in France there 1s no provision
hihe this, as has already been stated. The
Assembly will have therr own Government
and after some time if they cannot face
the Legislature, they will automatically go
and another Ministry will be formed. That
1s how democracy can be furthered. But
your object is not to further democracy,
your object is to stifle democracv. If there
13 no Congress Government in any State,
stifle 1t. I have heard it said in Bengal
‘What is the object of giving votes to the
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Communists, because if they come to
power, the next day the Congress Govern-
ment will come upon it and turn it out?”
Now is this the way you want to further
democracy? If you really are sincere, if
you sincerely feel that you have done
something which is not permitted by the
Constitution, I would urge upon you just
to revoke this President’s rule and allow
the elected members of the Assembly to
come into being and form their Ministry.
That is all I have got to say because my
predecessor has practically said what I
have to say. Thank you.

SHRI K. V. RAGHUNATHA REDDY
(Andhra Pradesh) : Mr. Vice-Chairman,
it would be anomalous to think in terms
of President’s rule in any State as it
would corrode the very basic concept of
democracy provided by the Constitution.
Presidential Order or continuation of emer-
gency would lead to a state of ncquiescence
and the psychology of acquiescence ulti-
mately would lead to Fascism. These, Mr.
Vice-Chairman, are undoubtedly the great
principles that are to be kept in mind by
every serious politician who has got the
interests of the nation and the interests of
democracy at heart, and these are the guid-
ing principles which should always remain
as the test of human conduct and of every
politician who deals with public matters,
Nobody can demur about these principles,
Mr. Vice-Chairman. 1T have seriously pon-
dered over the question whenever I have
thought of speaking on this continuation
of the President’s rule in Kerala. And it
gives me no pleasure to support the move
to continue the President’s rule. But the
compelling reasons that arise out of the
prevailing situation in Kerala and the past
history of the Governments in Kerala would
convince even a person who feels highly
hesitant in relation to these measures to
support the proposition propounded by the
hon. Home Minister.

S PM.

Mr. Vice-Chairman, there have been a
series of Governments in Kerala and 1 do
not think for a moment that the Governor
had come to this conclusion of advising
the Government of India to dissolve the
Legislature without consulting all the poli-
tical parties, without discussing with the
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leaders of the various parties that came
into existence, The various partics and their
leaders have in fact been consulted by the
Governor. Probably a different Governor
might have come to a different conclusion
but the Governor on that particular day
had come to this conclusion that on a
reasonable evaluation of the situation and
the existing objective facts probably a stable
Government could not be formed. The
argument no doubt is : Who are you to
judge ? Why did you not give a chance to
a particular political party to form a Gov-
ernment ? It is a very valid argument.

This is a very valid argument in theory.
But I would only like, Mr. Vice-Chairman,
the Members of the Opposition to consider
well this position. Democracy should not
be upset too often. In thus upsetting a
democracy a psychology would be created
which would lead to fascism. Similar and
with equal force I might state that if we
allow a government to fall very often, if
the State Government or any Government
is changed too often and is allowed to fail
too often, then too you have that same
psychology. The history of France, Mr.
Vice-Chairman, has been the bhistory of
falling and rising of Governments, and for
a long period of time in France no Govern-
ment could exist for more than six months.
There have been Governments which were
short-lived even for three days. If we take
the social and political history of France
into consideration and apply the principles
that we derive from that political history
and the history of the falling governments,
then we find that it leads a country to the
setting up of dictatorship. It led to dictator-
ship in France. The dictatorship may be
benevolent, the dictatorship may be a good
one or the dictatorship may be bad. But
to the extent that it negatives the parlia-
mentary system, to that exent it is again a
corrosion of the democratic system and to
that extent it is regrettable. If that is the
inference that is to be drawn, then I am
not one of those who would be enthusias-
tic in allowing a Government which is go-
ing to fall. If we allow any political party
to form a Government then that party
must be sure of reasonable stability and
that Government should be in existence for
a limited period at least. Otherwise the
people would get demoralised and this de-
moralisation would lead to loss of faith in
democracy.
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SHRI MULKA GOVINDA REDDY:
Mr. Vice-Chairman, we may continue this
debate on Thursday. It is already §
o'clock and so let us continue this debate
on Thursday.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : We have got a very tight
schedule for this session. If hon. Members
want that this debate should continue now
they have to sit a little longer, if they
want it to be concluded now.

SHRI J. VENKATAPPA (Mysore) : In
that case we should have been informed
about it earlier.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Deputy Chairman
had already stated that the debate must
conclude today.

An HON. MEMBER : One day means
s0 many hours.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Yes, one day means three
and a half hours. We have already taken
about two and a half hours and the Minis-
ter will reply on Thursday and he may
take another half an hour. So three and a
half hours will be completed. If the House
wants to hear more Members then it has
to sit a little longer.

SHRI A. D. MANI (Madhya Pradesh) :
Mr. Vice-Chairman, I would suggest that
this is a very important debate and we
have a tight schedule on Thursday. The
House can allow the Members who want
to speak, to do so by sitting for a few more
minutes.

SHRI K. V. RAGHUNATHA REDDY :
Mr. Vice-Chairman, in any event the
general elections are coming in 1967 and
I presume and I hope that all the political
parties in Kerala would be able to partici-
pate in those elections and I also hope that
even though the Congress Party may per-
haps not be in a position to form a Govern-
ment, the Opposition at least would be able
to form a Government and not put the
burden and the responsibility on the Cen-
tre and make the Central Government
accept this responsibility and then make a
grievance out of their own inability to form
& Government, If they had been in a posi-
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tion to form a Government certainly ro-
body would have prevented them from
doing so. They could very well form a
Government. The mere fact that they
failed to form a Government and were up-
able to do so, that should not be the basis
for raising a grievance and placing it on
the head of the Central Government. I
wish the Opposition Parties well and I do
hope that they will form a Government. I
do not mind their forming a Government.
After having the elections next time let
them not fail either through their disunity
or inability to form a Government and
then again raise it as a grievance and say
that they were not allowed to form a
Government.

SHRI AKBAR ALI KHAN : They do
not want elections and they wan{ to put the
blame on the Congress Party.

SHRI K. V. RAGHUNATHA REDDY :
Mr. B. K. P. Sinha was referring to the
question of enquiry commission and I was
struck by one point, I would like the hon.
Minister to consider it. It is not for us to
say whether the students should examine
themselves before the commission of en-
quiry. He raised a pure question of law
and for the purpose of clarification and not
for the purpose of this debate I may say
this. 1 do not want a wrong proposition
of law to go upanswered. What the Cons-
titution prohibits is the compelling of a
person to give incriminating evidence
against himself. On the contrary if a per-
son volunteers to give evidence then there
is no question of article 20 coming in.
Therefore, if the students on their own
want to come and give evidence then there
is no law of the land which will be able to
prohibit them from giving such evidence.
It was argued that the case would be sub
judice that some cases would be going on
in some courts and so they should not
come and give evidence. That is really not
a correct proposition of law, because in a
case and counter-case where in one case a
person may be the accused, in the other
case he may be the witness. Therefore, in
this connection there cannot be any legal
prohibition

SHRI BANKA BEHARY DAS: But
according to the direction of the Home Min-
istry of the Government of India the en-
quiry commission was set up to go into the



135 Proclamation relating

[Shri Banka Behary Das.]

question of student unrest in Orissa, though
thousands of criminal cases were going on
in the court. It was not a commission set
up suo motu by the State Government, but
because of the directive of Mr. Nanda it
was set up,

SHRI K, V. RAGHUNATHA REDDY :
That is altogether a different matter. It
does not arise from the proposition that I
am trying to explain. Therefore, if the
students propose to come forward and give
evidence to the commission of enquiry,
they are at perfect liberty to do so and
there is no constitutional or other prohibi-
tion against their doing so.

Mr. Vice-Chairman, since the question of
parties failing to form Government in
various States is likely to become chronic
in the future, a constitutional procedure
will certainly have to be evolved which will
be in consonance with the principle of
democracy and where the representatives
of the public can participate in an effective
manner, I had been doing some loud think-
ing. We have these Consultative Commit-
tees but it will be agreed that they are not
very effective in evaluating and under-
standing the problems of the State and
there wovld also be the grievance that the
members of the State, members elected to
the Legislature, wete not allowed to parti-
cipate in the activities in relation to the
conduct of the affairs of the State, This
could be a very valid argument that could
be advanced. Therefore, Mr. Vice-Chair-
man, since the constitutional provision is
there for the dissolution of the Legislature
and for the introduction of President’s
Rule and since the Governor rules with a
number of advisers, either official or non-
official, T would only suggest whether it
would be possible for the Central Govern-
ment to think in terms of a constitutional
procedure where from the political parties
who constitute the members of the Legis-
latare, in proportion to the members of
those political parties, some of them or
others suggested by them, could be made
advisers and the Governor would take his
decisions on the basis of the majority
opinion of that advisory committee, which
would be binding on the Governor, and the
power of the Governor would only be to
give his casting vote. In case there s
a difference of opinion, the Governor can
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give his opinion and he can exercise his
casting vote. Now this would solve the
anomaly of . . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Reddy, I may teil
you, you have one minute more,

SHRI K. V. RAGHUNATHA REDDY :

. . having a legislature which may
not function because the parties cannot
legally form a Government and at the same
time it will remove the grievance that can
be raised by the political parties in a State.
Mr. Vice-Chairman, I would like the
Government to consider this matter and see
how far this can work,

1 support the Resolution brought forward
by the Ministry in the circumstances of the
case, in the circumstances that are available,
in the particular context of the objective
conditions prevailing in Kerala; though in
principle I am opposed to the extension of
President’s Rule unless compelled by cir-
cumstances, I feel the circumstances in this
case fully justify the proposition. Thank
you.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): 1 have got three more
names of hon. Members with me and I
would request thm to Iimit their remarks
to ten minutes. Mr. Jagat Narain,

oft S AW (qoT") o ATEg-
T ARy, faed gt @ ¥g
FEITT GW GAT AT AT T AW
FT FT 9IS | ax o1 gas: figems
TATAMTAT TFCR g3 Af AL o
e oz weara g o € @ AT
SAMEATAT JHULT FT TE § ) ST a5
ST T FET AT 97 1T T S AR
gEa A ag F e fFgra agi sw A
# g fr agl Bftw wEae sEd A9t
g gwdr ®, dEgEudT Agay,
qF ¥R Y ITH A AT ATEAT§
fe efad @A T ards F/T
Fa7 Tfaer e Y alw ag R w
T FFafd g1 & 9t #r a1 ag



137 Proclamation relating

AT T Fal AT FE AT AF 3
efew Wz Y, @ WaE g
aifed ? o swmafwa Fr aa d
T ZH & AT IHT OET FIART A
T g A fom adff § a0 a@rw
S ST AT AwafEs 98 oft
afsf qgT F@ FHET THa" AT 9 |
R IH- q7AF ZAIT 40 I {
5 195 1 ¥ e e 7y far v
AT qET 9T FWA FI FF{AT AV
AT A & IW AFF A A
¥ 2025 wm@T 9 1 WX Afw
FAET TG A A &, IHAT TET I
Tgatr T A AW @ faw ag
FG AT 41 BF F199 & gHT qEs A A
AT §  ETAT AT AL ARA g§
g T ART ARE T gFAT 9T, 78
T dRA  FT ATIA FRU L S
faem® 99 af g a1 fag &3
#R A1 dfwEs gE S 9 I
% FHTS 7 SHI AT FT & 3T THT
ag Fgr 91 fF q@FT AT F1 AT
f& o amsT gt W s &
G A8 FE 31 g ¥ 7w A Ay
AT | R qrEEsad wER,
GaT g gorm fr TR & gy gemr
W= T7E 78 For & gn aoma av e
¥ far qarv 997 €1 Tq 9@ 9@ W
AT g1 ga ol Tty wew ARy
feam a1 # 73 o= ¥ TV AT Y
g FEATF fv w@faga TEEwe &
aris F4T g, 2&faa maaae fra frew
¥ AR § 7 IREd A ug & PR
@feq  waHe  #1 S arde aix
AR ARfET @ F g ar ST uF
TAT BT AW & greA 9w fwar
g @z gfF g g A AT AL
g YT T ¥ FW FWT g | TG TG
arar g 7 Femidell a1 wow g@m™r
AR § AT A ag ATEIHAT grir
31 T 3 g awwq § fE A
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ey g g, 718 1w fafawe
& o) F ag wwwd § fw ownw
A AL A IATE AT Fgi 97 weeafy
R0 S R G A e
TN F HAT GAT ! ARA 7 UG garr
f& agr ara & Q far g1 a4 1 A
W a4 AT g s afgwan &
IM AAT AT AT f3m & faar
T AT 4T § FTUG FT TF ST
AR T Fg T R S gw oAy
fremaw aix fox @1 qwufa e
oy FX faur mar @t 4 o ag geer
IR g fr =g I emw gty o
AR FIT & AR Sfehias wm & 7

AT 999 § AT &1 @I g | arEe-
HqWT AEIEY, Y #1 gar g f& e
99 H ¥ FEQ g (% UF g OF
YT 2q7 g AR A FAIT GEA qUTH
AT &1 A ged ug & fF AEw
TaHHeE g1 & fad oF geasdr afwme
AFIT FET § A< TERT ARTUR 48
At g fr 1961 wY mEWIWTO &
qatfaw ok ge¢ samiesa gem &
wqtfas  dg agr #1 gaaar #X 2|
HAR QT & FHIT ST ATHTHRT AT
g Sg%t qAQATE UA FT FE
fr 1961 9T AEAYART T T gw
AT FHT g | UF AT AIGT A Fel
7% FET § % 31X 1961 FT wgAUPRT
o FATITE 23aEl #1 % AT 95T r
7@ § LR 7 ATUT, SEH FAT T 1T,
SOW ST RSIWT T AT, S9N
qIMEIE 7 AT, SEH HifweET A7
g a1 F fergw FT gm0 e /9
ang | g0 o I ¢ {5 weafs asa
am F & A7 st asfed qur
g1 Sgr o} ey & qegyfa asw @y
FTT IMfEd FJ@ AW W AW AR
FII g AR AT qegafq qoF g AW
FCT A1TEH agr 19 I8 1 F@ g |
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agT gar ag 5 St A 3o A 97
qTF IR AT AR &7 gL a7 &,
TP FTEAT H AT 459 &Y ey
fear, smm  ag o 7 gAr fF oA
GATATT 4T § AR 9% 9gd & Il
a9R qegafy WS ARy F fRAn
afes qre qoe § g ag g i aw
% aoix 30 fam @ 20 fagm fasft =
@E g AW AW oF fAfreeT gan
¥ fgare g, 1% fafregm fafaes
& fgams g, g fafaeex % fafaes
¥ fgamw g, I% fuffex oqaaa
fafreex & foams 8, fifefaew
fafreer & faamw &, @y fafrex
% fogame g #X 3@ aw A
AT T FIS gRAT TG a9 T,
T FIW AT AT I3, feT ofv am
g usgIfs v ANy Af w79
g) ggrasfy = smowar fFax
g wra zfear w9 w9dr & SW
WY 77 ey 2 % agr av veafy o=
Ay grar =nfed, (&7 ft «w saw
I AT T FC @ g @ fea d
ag AT AEatg 'S #r A
femaarg? § agw fs a<iv ags
W gaE 1 AE 95 g v f¥w
AT | A FE WA ST AR FIAT
ANF T_AT g7 M Lfaw qFHE
FT A&7 AqAq fas ag § % ow aef
#r qarfEr g, @ g foafaqd o 49
I3 AMA yg AW aw fearfe gd@
F@ 7 A aARG T a9 T §
far & agr  sfwa adr 4
I qg SEET ¥ W OF 1T FWE
. AFTET Agr 91 fRT o Sue
gEAT a4 FIE TL 4T ) TEATE ;AT
fa® safag wr & qa & ar Iaat
FE IHT ATIT AT &, 2 EHT I
wga W fwar @

TAE AAET 43 AT IS Al F
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arfer ar sy, g9 o agr weEw
W P TFY | ATEHIAHA  WEIET,
ATT FT T T 99T &f ¢ {7 srer wvw
graga ag@ ™) foe aw aifw
g a1fgg Sw asd aifiw Agr gy
21 f6T S 99 ST R FAAT
IW q9F FAT AT FT gar g fF arfow
TG TN IR wEATIT adl A
gEIT | TS QEH 9 &1 99§ 4 AT
fadt gaQ aig § AR 979 0§
HT g W Fg qFATY [F W R
Al AT T F@AT qF QA
T M) W 19527 99 T
UF WEMT IA 4l 99 aF 9 fam
arfen gy @ dr e gwA afar |
e s g1 3@ fa g agm i
T AT &7 awg ¥ eI AGY FT
® g 9% famsw aeq i 3

Tgd oqAE™T AT F9q7 g FF ey
TN T T §) 9T g FES |
fF o EW T THA F A a8
WA T A aq @Al &9
¥ F qar @ fF T =faw
MRS AEr @A g¥dr ! W
e agi  fawe) Traae S99 9 @
I &G W FE F QW g ar
gH agr TET A oA, afF gar g
21 FT1 IqF O AW Iq9 K& @Y
wa fF q 91T &) 99 Fgar, TR
fgrgeam & aTd@ ¥ ag agaT A
gfr Arac 9y W #T ¥gew |
T FT & TAGN I T 7 gr89 9
d5 T 7931 ag fegmm A )
# 9l IR FEA ¥ A FZATY
# AuAar g 5 s 78 i e aw
FT TG, qZ FAT TET FX @ E Hifx
TW g TW AT am ¥ 7 e
FULY, W0 JAR g w7 fad
IR YIIHT FEERINT AT 3T
g fF 3 qwaT e 98, 1 I ATy
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oy wrer v st ad A
e fE T aw gy gaw AR
M TN T Yraell F a7 yFAT
FE TR g fprer &, Py o el
T & T uAT aud T qFA, AE
AT FC ) A WY e
AT G418 oY, gRfaU awr 39 I
¥ Adr S AMEC ) WM g
FAC | FH AATET § 787 Sy
A FEAMT g FAdT =TME )
AT FHFT qIRET FT 4 & |

Tq% A9 &1 qrg TF 919 I FZAT
ATGAT§, 99 13T & WY FGAT ATGAT§
frwma &1 AT Sfees A arfE |
%9 WA q TAfF TAA SAFIAT AALIT
ar ® & AW qe Sfes #@ af
qAIG | S qredi w1 a1 e
F@r & fF s sfes 7 941 7
auAaT § fF gar 7 @ ow oW
FHIT A AIH F7 99 FIULH @RI
FC ¢ & 99 F29X 7 F @01 @E
gF § srzw § frewamEs aad
AT gFd AT AT AR FOT |
FHT T FH AU IAF T A
Jor  =ifgy

st go ¥o wfer : % Sfees &
FFAY , Ofeew qa1 T Wfgm

ot S ArOAw : § G FAG A
sfees #Y a1a zafae Fg @7 a1 ;its
[ GO {97 g Fow T3
sra, afwy wgr a® wiwgme &0
AT §, FAW 7 F 9TF qEw &
ad & fad it arax § o g e
T TF ST IW FT AT § ITHT AT
@T ge, A1 ug Far fr s afees
F9EY | zafa & wgar wwgar g o
THT AT ;AT g AT Frsfew
qarza, FFdt S1g 9XEHS TRATH
g fFdt g 9X % ST F9A 39

AT 1951 W, 9 GATH9 F FOAG &
s o, F0"E 1 g1 FT AR~
qfg o @n T, 41 o 99 g
F dearq g1 T &, d fomwg &=
W § WX geadl M9 JETEATE,
T HT9E W 9T T §, weafaw
e T W §, A TIAHE F
FE @ g geaEl FHEE A ORIF
| g Teufy A9 Wi AG a9 F
S SHFT TR & | 99 ISF H gy
M F, a1 f6T a7 egafa o
3 90 90 gTq/@ &1 FH SEETHIE FT
WHITE | 3T UG T WG @ FIA
W NEIA F q@Ifahd FW@IE |

SHRI A. D. MANI: Mr. Vice-Chair-
man, if this House approves the Resolution
moved by the Minister of State, it can do
so only in a spirit of sorrow, Nobody is
happy that the Proclamation Rule should
be continued in Kerala for a period of six
months, but I would like to ask whether
on this occasion the Government itself is
not responsible for the creation of a situa-
tion which has necessitated the continuance
of Proclamation Rule, It has been said in
the past, and I wish to repeat here again,
that the Legislature in Kerala should not
have been dissolved at all and 1 do hope
that a procedure will be evolved by the
Union Government by which the Legisla-
tures of States, where Proclamation Rule
is made necessary, in future, will be
allowed to function, and will be allowed to
remain at least on paper, so that at the end
of the period of Proclamation, a fresh
attempt may be made by the Government
to find out whether a stable Ministry could
be formed. Now, what has happened in
Kerala is that in the most hghly literate
State in the country, autocratic rule has
been enforced in the name of the Consti-
tution since the 24th March, 1965 and the
Governor has been carrying on the admin-
istration. We have revived the memories of
the so-called section 93 rule, which was in
force in India during the days of the
world war. I would like to suggest to my
hon. friend, Mr. Reghunatha Reddy, that
some kind of an amendment to the Cons-
titution should be thought of s0 as to
associate the people with the administration
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[Shri A. D. Mani.)
ot those Stawes where Proclamation Rule is
made necessary. We have witnessed the
fact that Kerala was faced with one of the
most serious food crises in history without
a popular Government or without the asso-
ciation of popular opinion with the Gov-
croment of the day, only with the Gover-
nor of Kerala, who has been more or less
the people of Kerala and the Proclamation
Ruler. This t> not at all a satisfactory state
of affairs, There has also been some wide-
spread suppression of civil liberties, though
1 know that in some cases the detention
of persons was called for on account of
their pronounced attitude to India’s border
dispute with China, Whatever may be the
cause, we have seen during the Proclama-
tion Rule the suppression of civil libertjes.
There had also been widespread students’
agitations, which had not been properly
handled. No -, 1 would like the Minister of
State for Home Affairs to consider whether
the time has not come for Government to
think of a procedure by which the men of
the State, persons who represent public
opinion, will be associated, in some form
or other, with the Governor's Rule, in case
Proclamation Rule is considered necessary.
I would like to suggest for the considera-
tion of the Minister of State whether the
Government should not think of setting up
standing committees of Legislatures, in all
those States where Proclamation Rule has
become necessary, consisting of Members
of the Legislature and Members of Parlia-
ment, who will be closely associated with
the Governor in the administration of the
various  departments, I know that the
Kerala Consultative Committee has been in
existence and Kerala affairs are also being
discussed on the floor of both Houses of
Parliament, bat you will agree that dis-
cussion f~r an hour and a half or for three
hours is not adequate and cannot do justice
to the affairs of the State which has been
placed under Proclamation Rule. I would,
therefore, supgest that Government should
think of a constitutional amendment which
will permit the setting up of standing com-
mittees 1o advise the Governor in the event
of Proclamation Rule being made neces-
sary under the Constitution. In the case of
Kerala, for example, those persons who
have been Mazmbers of the Legislature
which has b2en dissolved, micht have been
made membders of the Standing Committee
and with them might have been associated
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. some Members of Parliament. The Stand-
ing Committee could bave met once s
month or twice or once in two months to
advise the Governor about the manner in

4 which the Government should be carried

} on.

The second point I would like to submit
for the consideration of the Jouse is that
l when a State has been placed under Pro-
| clamation Rule, it is not fair to the people
' of the State that the Governor should be-
long or should be considered to belong to
any particular Party, The question has been
raised clsewhere and probably in his
House also thar the Governor of Kerala,
Mr. Ajit Prasad Jain, during the time of
the election of the Prime Mimster declared
kis preferences in an unmistakable maaner.
There can be no objection to the Governor
of Kerala having any opinion on the sub-
ject, but we would not like any Governor
10 take a2 line which may be considered as
partisap and which may reflect on his own
non-partisan  character. Yt may become
necessary for the Government to insist that
persons, who are appointed as Governors,
must give an undertaking that during their
period of office they would rot associate
themselves with any particular political
Party. They should be non-party persons. If
necessary, if a State is placed uader Procla-
mation Rule, the Government should see
that a person, who has held a high judicial
office, is available for the job,

i SHRI D. L. SEN GUPTA (West Ben-
gal) : Independent Members hke you and
me. . '

SHRI A. D. MANI: For example, |
know that in the case of Kerala it might
| have been possible for a person, with some
kind of a judicial status or a person who
has had judicial status in the past, to be
l' sent to Kerala to see that the administra-

tion is carried on during the period the
I Proclamation is in force.

The final point I would like 10 suggest is
that in regard to the extension of Procla-
! mation in any State, it must be necessary
l that Government should come forward
with a {ull statement of the reasons why it
has not been possible for the Legislature
f to function, At present it is being stated
| freely that if the Governor had permitted
' them in Kerala to form a Ministry, it might
. have been possible to set up an alternative
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Government in Kerala and that this was
not done and the Proclamation Rule is
teing continued without any semblance of
justification.

These are the points that T would like to
urge in this debate. I think the time has
come for us to seriously think of consti-
tutional provisions to provide for some kind
of an association ol public 2pinion with
Proclamation Rule in those States where
there has been a breakdown of the Consti-
tution.

Thank you.

SHRI CHITTA BASU (West Bengal) :
Mr. Vice-Chairman, I rise to record my
voice of protest as also my disapproval to
this motion, because cur sacred Constitu-
tion provides for opportunity of ruling our-
selves. This thing can be done if the Legis-
latures elected in the different States are
given ample scope of functioning, but here
1 say that the Legislature of Kerala was not
allowed to function in a constitutional way.

Mr. Vice-Chairman, here the motion is
for the continuance in force of the Presi-
dent’s Rule. This motion negates the funda-
mental democratic rights of the people. Sir,
I would like to draw your attention to the
fact that this motion asks for the extension
of the President’s Rule for six months. The
six months will expire on 11-11-66, that is
in the month of November next. If the
Government continues to pursue the pre-
sent undemocratic policy, then the question
of holding the election comes. Why cannot
they hold the election now? Because I
apprehend that in the month of November
next there will be another motion of this
nature for further extension of this Procla-
mation. Even if the general election takes
place as per schedule, that will take place
in February, 1967. Therzfore, in the month
of November this Government will come
forward with a similar motion for further
extension of the President’s Rule. There-
fore, it is undemocratic and it is the
metho1 of depriving the pzople of Kerala
of having their own Government.

Sir, this continued process of extending
tbe undemocratic rule sets a very bad
example throughout the country, because I
feel that whenever a Governor is appoint-
ed in a State where President’s Rule has
been proclaimed, practically it becomes the
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Congress rule. Sir, you know that all the
Governors who are appointed, by all
implication, by their activities, by their
conduct, prove that they are part and par-
cel of the ruling party, that is the Con-
gress. It has been discussed here that Shri
Ajit Prasad Jain, who was the Governor
of Kerala, took active part *n politics, par-
tisan politics, and he came over to Delhi
to (ake part 1n the electioneering campaign
for the Prime Minister. You see that that
amply proves that even under President’s
Rule virtually Congress rule prevails in the
State. Sir, 1 say that no Governor is in-
dependent of the Congress machinery, of
the Congress apparatus. By continuing this
President’s Rule you are .ontinuing the
Congress rule, although Cougress has been
thoroughly defeated by the people of
Kerala.

Sir, another point I wovld like to raise
is this because it is a very vital one and
it will be a lesson for the democratic
people of our country. Cur Constitution
provides for President’s Ru:e, bat there
should be a certain yardstick to measure
which are the conditions which warrant
President’s Rule. If you say that the Cons-
titution provides that whenever it is not
possible to continue a Government as per
the Constitution, President’s Rule may be
proclaimed, then what are the conditions,
what are the yardsticks, what are the speci-
fic events which warrant such President's
Rule ? If you say that, what happened in
Kerala during that period ie happening in
many parts of the country today. If you
look at West Bengal today, you will find
that during the past few months the Gov-
ernment is not practically functioning in
the interests of the people there. The
Government of West Bengal couvld not
maintain law and order. They had to calt
for the military and the military had prac-
tically to take over the civil administration
in a very wide part of our State, Not only
that, the Chief Minister of the State does
not behave in a democratic manner,.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We are discussing Kerala.

SHRI CHTTTA BASU : Mr. Vice-Chair-
man, although you may feel that it is irre-
levant, I want to develop this point as to
what are the conditions which warrant
President’s Rule. The conditions you are to
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lay down. I want to learn from our hon.
Minister which are the events which war-
rant such President’s Rule, and if those
events happen in other parts of the country
why the President’s Rule should not be pro-
claimed there. That question I wanted to
develop because I feel that the events in
Kerala which warranted President’s Rule
there may prevail or are still prevailing in
some other parts of the country. Then you
are to find out a yardstick as to which are
the conditions which warrant President’s
Rule in a particular State. That 1 want to
know. Therefore, my contention is this
that the Government, that is the Congress
Government, is determined to maintain and
perpetuate its rule even if it is thrown out
by the people of a particular State. The
Congress Government was thrown out by
the people. In spite of that, they did not
allow the other opposition parties to form
the Government. Assuming for the present
that in the coming general election in cer-
taln parts of the country Congress is dis-
lodged from power, Congress is reduced to
a minority, we apprehend, we fear that the
same thing will be repeated there in the
interests of the party because they do not
like to run the Government on democratic
principles. They are partisan in running
the administration. They have used the
Defence of India Rules for their partisan
interests, They have continued the state of
emergency for their partisan interests, and
therefore they are bent upon maintaining
their rule thoroughly undemocratically.
Therefore, I want to say that unless such
vardsticks are determined which will show
when the President’s Rule is warranted, this
continuance of the President’s Rule in
Kerala is undemocratic and is motivated
with the object of maintaining the Congress
rule over there. Therefore, 1 record my
voice of protest and say that this motion
should not be passed. This motion I
oppose.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : Mr. Palat Kunhi Koya.

SHRI AKBAR ALI KHAN : Will
Minister reply today ?

the

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Minister will reply
oa Thursday.
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SHRI PALAT KUNHI KOYA (Kerala):
Sir, I rise to support the resolution to
extend the President’s Rule in Kerala for
another six months. It is not because I am
very happy about it and many others also
are very happy about it, but the circums-
tances which arose during those days have
made us swallow this bitter pill.

Sir, I was hcaring some new speeches
here today from some Members who were
not here when this came up here for the
first time. It has been already thrashed out
here since the very inception of the Presi-
dent’s Rule which came in Kerala, Of
course, there will be two sides on all points
and all sides were clearly thrashed out
here. So, 1 do not think that T should go
deeper into these matters in this short
time. However, as 1 said, the people of
Kerala are more concerned about this mat-
ter. As a Member from Kerala I am much
more concerned. We have a Government

| there and we are having a Consultative

Committee also to look after the affairs of
Kerala. T am glad to find that at the Cen-
tre the Home Ministry is taking particular
care about the affairs of Kerala and it is
trying to do whatever is necessary for the
welfare of that suffering State. But unfor-
tunately I am sorry to state that whatever
is being done here at the Centre it is not
reaching the State somehow. I do not
know why. That is why we are worried
about this rule by a Governor. Instead of
ocur elected members, the people’s repre-
sentatives, a paid servant of the Govern-
ment is ruling there. From experience we
have come to understand that things are
not getting on very well there. That is the
public opinion. Sir, many things have been
exposed here by some hon, Members,
things which have taken place in our Con-
sultative Committee itself and about its
ultimate results. I do not agree with the

’ Opposition in all what they say. But there

are certain matters we are forced to agree
to, So, as the Opposition demands we are
also thinking of having an elected Govern-
ment there; a duly elected Assembly and
@ Ministry in Kerala are quite essential for
the welfare of that State. But when we hear
the reason for such a happening there, I
cannot understand who is really responsi-
ble for all that had happened there. We
hear all parties criticising and condemning
the Congress Party and Government. The
Opposition takes no responsibility at all for
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what has happened in that State. In Kerala
cverybody knows the position of parties
there and this is not the fitrst time that
Ministries have been thrown out and Presi-
dent’s Rule has come. We have become
notorious for making and unmaking Minis-
tries there. Why ? Who is responsible for
that ? We will say that the Opposition and
its splinter groups are responsible. They
will say that we are responsible, It will go
on for ever like that. In a democracy, the
Opposition will be there, the ruling party
also will be there. So the longer and stron-
ger the tongue, the more the noises that
will be heard there. There will be com-
ments always on what has hapgened there.
Some of the Members who were not here
when this proclamation came here for the
first time are saying about the way in which
the elected members were thrown out and
that they were not allowed to form the
Ministry. It is not co%ect to say that the
Governor had not consulted the various
parties, The various parties and group
leaders were called and they were asked
whether they could form a Ministry. But
none could do it, because many of them
were splinter groups. Unless ail the parties
joined together, nobody could form a
Government, for which they were not pre-
pared. Those people, who are having these
tall talks now, could not join together and
declare that they will form a Government.
The groups and the parties there, could
not agree on principles. It is correct.
That is the worst condition prevailing there
in Kerala, There are many parties. (Inter-
ruptions) 1 am not going to say about any
other State because I have enough to slate
about my State itself. Of course, they are
not strong

SHRI BANKA BEHARY DAS:
Because the Congressmen covld not agree
among themselves.

SHRI PALAT KUNHI KOYA: The

Co s people can agree when they want
to ‘@e. But the opposition parties could
noffi¥sree; that was why they could not

f a Government there. The Commu-

were hated by other parties and some
communal organisations, some people, did
not like. When they wanted to come to-
gether, this hitch was there. Even today
when we are thinking of having another
election and all that, T am doubtful whether
the situation will improve. Let me ask the
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Opposition whether they can say that they
can have a majority and a one-party, two-
party or three-party Government can be
there ? (Interruptions) That 15 why I am
telling you : by simply speaking in Parlia-
ment or from platforms, you cannot gauge
the minds of the people, I believe that the
people of Kerala have opened their eyes
now, they are alert now. They know what
to do. So, we are not at all afraid which
party wins, To our people, we are saying,
you vote for some party which can have
a clear majority and can form a stable
Government. But these spiipter groups
fighting with each other, now trying for
some sort of alliance cannot succeed. fhe

| Congress is still a force there. Nobody can

|

deny that. In the light of all these happen-
ings, our poor State is suffering. We have
not been having a stable Government in
Kerala for the last so many years and the
Government machinery there has become
very autocratic and does not care for any-
body because unless there are some Minis-
ters, people’s representatives, there, these
officials will not care for anyone. They will
be caring only for themselves. I can tell
you that in Kerala, before this election, I
myself have heard from the people that
they are fed up with these Ministers and
Ministries and with all these parties. So,
before the election, many of the voters
were saying, “Why do you not put another
name also, the name of the Piesident, in
the ballot paper, so that the President's
Rule cap come there without difficulty 2
This was the mind of the penple of Kerala
at that time. Yes, I am telling you, this
was the mentality of the people. So, they
wanted .

'

SHRI BANKA BEHARY DAS: Presi-
dent's Rule is being decided here.

SHRI PALAT KUNHI KOYA : I tell
you that they would have voted for it then,
now they have changed their mind. Now
the people of Kerala were saying that
whoever it might be, peoplet represeaia-
tives must be there. Otherwise, there would
be no end to this officialdom. It had come
to such a stage.

SHRI SHEEL BHADRA YAJEE: Now
the Congress is coming to power.

SHRI PALAT KUNHI KOYA: And I
can assure the Opposition Members that

|
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the Congress was going to come to powver
again there,

SHRI BANKA BEHARY IDAS : Let the
people decide, not you and 1.

SHRI PALAT KUNHI KO A : Neicher
you nor I can decide it; it is the people’s
voice because the people of Keiala are not
fools. They can understand whai things are
going on there.

SHRI BANKA BEHARY DAS: That is
why the Kerala Congress is being wuced
now,

SHRI PALAT KUNHI KOYA:
Wooing is another matter, wooing need not
always end in marriages.

The only request to the Home Ministry
is that since they have not succeeded in
solving the real problems of Kerala due to
negligence of the State Government, the
Home Ministry will take matters seriously
and see that the real needs of Kerala are
attended to. Though the Central Govern-
ment is taking care of it yet we know they
are not reaching there. I want to ask the
hon. Minister to have an eye on these
points.

Now, Sir, some of the Members were
asking, “why not we have elections imme-
dlately before the General Elections 2" It
15 said that Government have to spend
more than Rs. 17 lakhs for an election in
that State and if we have to spend . .

SHRI J. VENKATAPPA: When the
Government have enough to write off
Rs. 34 lakhs due from an individual, why
should they not spare at least Rs. 17
Jakhs ?

M46R 8/66—000—9-2-67-- GIPF.
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SHRI PALAT KUNHI KOYA: If we
are to spend Rs. 17 lakhs from the Govern-
ment side every six months and continue
to come to the same results, what will be
the condition of that poor State ? Already
it is a poor State. So, unless and until we
have some definite view that some party
will come to power and cap manage the
Government, by-elections are merely waste
of time, money and energy.

SHRI BANKA BEHARY DAS: I agree
with you, But who will judge it? You or
1 cannot judge it.

SHRI PALAT KUNHI KOYA - The
people will decide.

Another particular matter is this. While
the hon, Members of the Opposition are
speaking about relinquishing President’s
Rule in Kerala, they are asking in the same
breath why we are not having President’s
Rule in Punjab, Bihar and Orissa aad some
other States, I cannot understand why they
are asking for this. They are supporting
President’s Rule there but they are against
it in Kerala, It is a most wonderful argu-
ment. However, let it continue and ket us
hope that everything will be all right when
the voters begin to think clearly.

With these few observations, 1 conclude.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The Minister will reply
on Thursday morning.

The House stands adjourned til 11.00
AM. on Thursday.

The House then adjourned at

fifty minutes past five of the clock

. till eleven of the clock on Thurs-
day, the S5th May, 1966.



